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CEN1AL ADMINISTrATIVE TRIeUNAL 
	 1I 

GiWAHATI BrNC11;GUIJAHATI.5 

N. 
ORIGINAL APPLICTIUN NO. 

• 	 . .L4. 	 \ 	 . . i "4 t%31. (' Applicant. 

versus 

Union of India & Ors . A 	S . . 	Respondents. 

Fer the P'-plicant(s). /lj, 	S. Ct/' 

/L 

For the Fespondents. 	. . . 	S .. . 

	

_O1E.PF.1HE kEflI5TR 	 RJ_E...R 	-------- 

23.1.2001 Present: Hon'ble Mr Justice D.N. Chowdhury, 
Vice-Chairman 

Hon'ble Mr K.K. Sharma, Administrative 
Member. 

ckd vid 	 , 	Heard Mr S. Dutta, learned counsel 
MP. C 	• 	 ' for the applicant and also Dr B.P. Todi, learned 
fot I. 	J 	 ' 	

, counsel for the respondents. The application 
IPO!BO Na 

Xi 	 is admitted. Call for the records. 

• 	
l 	Issue notice as to why the order dated 

9.1.2001, Annexure 5, issued by the Deputy 

Commissioner (Admn.), shall not be suspended. 

	

• 	 Notice is returnable by two weeks. 

	

t'I 	,7Vr   
List for orders on 26.2.01. Meanwhile 

the operation of the order dated 9.1.200 1 shall 

	

-' 	 • 	remain suspended until further orders. 

Dr Todi accepts notice on behalf of 

'the respondents. The applicant to furnish copies 

S 	 • 

 

of the application to Dr. Todi and obtain receipt 
I 	

'thereof. The applicant need not take"t any 

	

S. , 	 • 	
-. 	

* 	 fresh steps. 
- - - 	

• A copy of the order be furnished to 

• 	Dr. Todi during the course of tFie day. 

	

Q t//,  /oj 	 S_ 	 '• 

Member(A) 	 Vice-Chairman 
ten • nkpi 

Vx_/  - 	 S .' 	 - 	 • 	 • 	 S  

fr . ' 	 )t?' 2"i. 

- 	 S 	• 	. 	. 	. 	
. 	I 
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'4 '• . 0.A.No.27/2001 

28.2.2001 	Four 	'weeks 	time 	allowed 	to 

the 	respondents 	to 	file 	written 

statement. 	List 	it 	on 	4.4.01 	for 

• 
UL 

orders. 	Interim order shall continue. 

Vice-Chairman 

nkm 

• 	 4.4.2001 	Four 	weeks 	time 	allowed 	to 

the 	respondents 	to 	file 	written 

'statement. 	List for orders on 2.5.01. 

• Vice-Chairman 

nkm 

CAr Sv h 	frç-j 

p4 
• 	 " ' 	' 

S 	 (' 

• 	 •••• •. 	 ts-) 
!lt0 

• 	 ' 	-• 	 •. 	- 

A4i 	\ 	b.vD1 

x-/ 
•. 

• )_ 	3• 	 .. 	

.•• 20.6.01 	Written statement has been 
• 	 ' 	

" filed. The apticant may fi11 

rejoinder if any within two weeks. 

List on 200.01 for orders. 

••• "'xoO  • 

 

• ke~kb 0 ekioj~ 
Im 

- 	 • 20.741 	Written statement has been filed 

Jhe case may now be listed for hearing 
on 29.8.20014. Applicant may tile rejbi- 

• nd•r,uithirs two itl$s from today. 

- •ti- 	4k a- \y 

bb 	 Vice-Chairman 

• • 	 • 



of the Regithy 	Date 	 Order ót'theTtibuna 

4/s 	&V)W 

9.8.2001 	 List again on 14.9.01 for hearing in 

order to enable Mr S. Sarma, learned counsel 

for the respondents to obtain necessary 

instructions in the matter. 

Vice-C hair man 

nk m 

14,9,01 	 List an 28/9/01 to enable the respondents 

to obtain necassary instructions. 

Vice-hairafl 

mb 

nk m 

k 
d-- 

Heard the learned counsel for the parties. 

Hearing concluded. Judgment delivered in open 

court, kept in separate sheets. The application 

is allowed. No order as to costs. 

Vice-C hair m an 

28.9.2001 1 

o 
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CENTRAL ADNINISTRATIVE TRIBUNAL 

GU'LAHATI BENCH 

0.A./1X11 NO. 	27 	 of 2001 

DATE OF DECISION 
28.9.2001 

Sukhendu Bhusan Paul 	 ApICz n(s) 

MrS. Dutta, Mrs U. Dutta and 

MrJjS.K .Chosh 	
yp.Pi I(iTT ( s) 

VERSUS - 

India and others 	 .............................. 	

L TH 

RESPecT DENT ( ) 

	

1BTodi and Mr S. Sari a .............. 	 ... 	
ADVOCATU  
RESPONDENTS. 

:94 j 5 MR JUSTICE D.N. CHOWDHURY, \CE-CHAIRMAN 

TE QN BLE 

i. Nhether Reporters of local papers may be allced o 
CCC 

the judgment 7 

2 	To be rsierred to the R3pOrtEr or not 7 

3 	
ether their Lcrdship5 rsh to see the fair copy of the 

judgment ? 
ether the judgment is to he circulated to• the otheI. •  

41. Benches ? 

Vice-Cha judmeflt delivered by HOfl 'ble 	 fran 

/ 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.27 of 2001 

Date of decision: This the 28th day of Septe m ber 2001 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

Shri Sukhendu Bhusan Paul, 
Working as SDPW Teacher, 
Kendriya Vidyalaya, Kumbhirgram, 
District: Cachar, Assam. 

By Advocates Mr S. Dutta, Mrs U. Dutta and 
Mr S.K. Ghosh. 

- versus - 

The Union of India, through the 
• 	Secretary to the Government of India, 

Ministry of Education, 
• N e w Delhi. 

The Kendriya Vidyalaya Sangathan, 
Represented by its Chairman, 
N e w Delhi. 

The Corn missioner, 
Kendriya Vidyalaya Sangathan, 
N e w Delhi. 

The Deputy Corn missioner (Admn.), 
Kendriya Vidyalaya Sangathan, 
N e w Delhi. 

Shri Yash Pal Singh, 
Principal, 
Kendriya Vidyalaya, Kumbhirgram, 

• 	District: Cachar, Assam. 

By Advocates Dr B.P. Todi and Mr S. Sarma. 

...... A pplicant 

Respondents 

0 R D E R (ORAL) 

CHOW DHURY. J. (V.C.) 

• This application under I  Section 19 of the Administrative 

Tribunals Act, 1985 is directed against the impugned order of transfer 

dated 9.1.2001 transferring the applicant from Kendriya Vidyalaya, 

Kumbhirgram to Kendriya Vidyalaya, AFS Nalia in Gujarat. The impugned 

order of transfer reads as follows: 

"The transfer of the under mentioned employee is hereby 
ordered with in mediate effect in public interest:- 



: 2 : 

PO  

 

 

Sl.No. Name 	 Transferred 

From K.V. 	To K.V. 

1. 	Sh. S.B. Paul, WET 	Kumbhigram 	AFS 	Nalla 

( One case only ) 

The above employee is entitled to TA, joining time etc. 
as per KVS Rules. 

This issues with the approval of Corn missioner, K VS." 

Fro rn the very order it appears that it was not a routine transfer order, 

but an order passed with a view to transfer the applicant from Kumbhigram, without 

awaiting 	 eh5t The ordeiE also ihdi aied that :tiie Pd5nd.pa1 

of the school was ordered to relieve the incumbent irn mediately and 

the applicant's date of relief was to be im m ediately intim ated to the 

Deputy Corn missioner. No reasons were assigned as to why such an order 

had to be passed. The respondents in the written statement only stated 

•that it was within their jurisdiction and competence to pass an order 

of transfer. Howsoever wide the discretion may be, such discretion 

under the Constitution is to be exercised lawfully, justly and fairly and 

the discretion is to be exercised with due regard to the consequence. 

2. 	The respondents filed two sets of written statement - one 

on behalf of respondent Nos.2, 3, 4 and 5 verified by the Assistant 

Corn missioner, Kendriya Vidyalaya Sangathan, Maligaon, Guwahati Region 

and the other also by the same officer, though respondent No.5 was the 

Principal himself. In the first written statement the respondents stated 

that the transfer of the applicant was for organisational reason and on 

administrative ground. No such administrative ground is shown, save and 

•except that the applicant was serving for ten years at the same station 

and at the same Kendriya Vidyalaya Region. But that did not mean that 

such transfers were to be made to a far away place like Nalia. There 

is also no indication in the written statement as to why the transfer 

order was passed in isolation. In the other written statement which was 

filed on behalf of the Principal, the Assistant Corn missioner stated aliont 

the poor performance of the applicant. It was mentioned that the transfer 

, 	

proposal was submitted by the respondent No.5, the Principal,. Kendriya 

Vidyalaya........ 

I 



.3. 

Vidyalaya based on the reports of the officials. In the written state m ent 

the Assistant Commissioner endosed the copy of the Memorandum dated 

20.11.2000 about the performance of the applicant and requested him 

to transfer the applicant. 

The impugned transfer order was passed on the report of the 

Principal dated 20.11.2000. The materials also indicate similar other 

reports implicating all including the Principal as was referred in the 

written 	state m ent. From 	the Annual 	A cade mic Inspector Report itself 

it 	seems 	that 	the concerned authority 	acted on 	the 	ex parte report 

without taking the applicant into confidence or at least making any further 

enquiry and see mingly passed the impugned order of transfer, that too, 

to a far-off place. The impugned order of transfer seemingly appears 

to be arbitrary and is liable to be set aside. The same is accordingly 

set aside. 

 Mr S. 	Dutta, learned counsel for the applicant, also sub mitted 

that the applicant is serving in 	Kumbhigram for 	more than ten years 

and the authority should instead consider his posting in an around Silchar 

town as per the policy of choice posting. I have also heard Mr S. Sarma, 

learned counsel for the respondents. 	From the 	materials 	on record, it 

is difficult to pass any direction from 	this end. 	However, the applicant 

is directed to sub mit a representation before the concerned authority 

for consideration of his case for posting him in and around Silchar. If 

such representation is made the respondents shall fairly consider the 

same and dispose of the same as per law. 

Subject to the observation made above the application is 

allowed. There shall, however, be no order as to costs. 

( D. N. CHOWDHURY ) 
VICE-C H AIR M A N 

nk m 

'I 
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( An application under Section 19 of the Administrative 

Tribunals, Act, 1985 ). 

Citle of the Case 

Name of the Parties 

S 	O.A.No. 

S Sri Sakhenda 

- Vs 

Union of In 

_/2001 

Bbushan Paul 

..... Applicant 

dia and others. 

Respondets. 
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IN THE CENTBAL A]1!INISTRATIVE TRIBUNAL 

JWARATI BENCH ::: GtTWAHATI 

( An application under Section 19 of the Administrative 

Tribunals Aut, 1985 ) 

0 .A • NO . 	 - /2001 

Bef.Qel 

Shri Sll4llendT Bhushan Paul. 

Son of Sri Dinabandhu Paul 

Working as SPW Teacher 

Keidriya Vidyalaya, Icumbhirgram 

District S Cachar, (Aesani ) 

PIN - 788109 

Union of India 

/ 

00•eI0• 	 Applicant 

Through the Seoretaty to the 

Gove,xtment of India 

Ministry of Education 

New Del.hi-11. 

The Ken driya Vidyalaya Sangathan 

Represented by its Chainnan 

18, Institutional Area, 

Saheed Jeet Slngb Marg 

New Delhi - 16. 

30 	The Commissioner 

Kendriya Vidyalaya Sangathan 

18, Institutional Area 

Saheed Jeet Singb Marg 
ew')eThi-1  
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4 • 	The Depity Commissioner (Admn.) 

Kendriya Vidya].aya Sangathan 

18 9  Institutional Area 

Saheed Jeet Singli Narg 

New Delhi -16. 

50 	Shri. lash Pal Singh 

Principal, 

Kendriya Vidyalaya, Kumbbuz'gram, 

District S Cachar (Assam ) 

PIN 788109. 	 .•.••.•• RegMdents ____  

Tarticulars  

is made. 

The application is made against the impigned No. 

P. 3-1(18)/99-KVS(E.IV) dated 9.1 .2001 isied by the Respondent 

No .4 under influence of the Bespondt No.5 with mala fide mien-

tion and in violation of existing guidelines of the respondits 

regarding tranafr and posting of its employees as well as in, - 

total disregards to the option exercised by the applicant or 

his choice station posting. 

Jurisdiction. 

The applicant declares that the case is within the 

3urlsdiction of this Ron'ble Tribunal. 

Limitation. 

The applicant Dirther declare that the case is within 

the period of limitation prescribed under Section 21 of Adminis-

trative Tribunal Act 1985- 

Contd....... 



—3.- 

\b 

4. 	Facts Of the Case 

4.1 	That the applicant is a Citizen of India and as such 

he is entitled to the rights and privileges guaranteed under 

the Constitution of India and other laws of the land. 

4.2 	That the applicant is a teaching staff working under 

the respondents. His condition of service are governed by the 

Education Code and Finance Code of the respondents apart from 

various other cirøilars and guidelines issued from time to time. 

The sangathan has been issuing various transfer guidelines from 

time to time every year on adopting policy regarding transfer 

and posting of its employees. 

403 	That the applicant joined in the said Yidyalaya daring 

the month of July 199 0  in persuance of his appointment as 

Socially useful productive work Teacher, for short S M Teacher 

in the scale of TGT made by the competent authorities and since 

then has been serving with utmost sincerity, integrity and devo-

tion to the satisfaction of all conceined. airing his tenure of 

his service since 199 0, he has served under a number of Principals,. 

all of whom had always appreciated his sincier service. 	As a 

result, his services were also utilised in various other activi-

ties which are not germane to the post of SLJPW Teacher. 

4.4 	That the applicant has always tried to render the 

best of his service and has always lived upto the expectations 

of his superiors. But unfortunately, the things changed fast 

with the joining of Respondent No. 5 in the year 1998. 	The 

Respondent To .5, since his joining had resorted to accusing the 

I 	 applicant and the other staff of the Vidyalaya on flimsy grounds 

just to prove his superiority in service hierarchy and to establish. 

ckLJ PuJor\, 
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his unlimited ego • It is stated the Respondents No .5 is basically 

a man induiging himself him corrupt practices by i using his 

official power. It is further stated that the applicant being 

the WPW Teacher, is the vertual authority of maintenance of 

•1 	 school primises. As the applicant had never yield to corrupt 

and illegal reguests of the Respondent no.59 and because vocal 

against such acts, be earned a lot of misfortune for him. 

405 	That the applicant could not imagine that the Res- 

pondent no.5 gould sit in a fall finding mission against him 

so as to cause undue harassment to him by issuing baseless memo-

randum, order etc on trif fling matters. In fact the Respondent 

no. 5 had tried several means to harass the applicant but each 

of his foul attempts was fended off by the higher authority's 

investigations and the applicant was proved untainted. 

The following are few of such instances which would 

show the malafide and illegal acts of the respondents no.5 levelle 

against the applicant only to harass him - 

(a). 	On 4 10.2.99, the Principal issued a memo to the 

applicant seeking his explanation as to why he could not attend 

the school in $couts Dress on 9.2.99. The applicant immediately 

replied to this on the same day explaining the reasons stating 

inter alia that on the previous right be had to attend one of 

relations who was admitted in Silehar Medical College and as be 

was getting late in the morning, he came to the school directly 

from the Medical College. On receipt of the said reply, the 

matter was dropped there. But subsequently, on 25.2.99, the 

Prine1pl issued on office order directing the applicant to 

get the repairing of electrical switches and fitting of ceiling 

fants in the class rooms done by 4.3.99. It was also alleged 

L 
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that due to the absence of the applicant, the works abovementioned 

could not be undertaken. The applicant states that the allega-

tions levelled against him were uttr].y false inasmuch as it would 

be evidt from the certificate dated 26.2.99 iewed by the acting 

Principal that the fitting of ceiling fans could not be done as 

the books were not mounted in the ceiling and therefore the fans 

could not be hung. 

D.iring the month of juus -t 1999 his wife was admitted 

in the Nur sing Home as she was in advanced stage of pragriancy. 

On 6.8.99, her condition suddenly deteriorated and thus the 

applicant was prevented by the cirmstanoes from attending his 

dutiea in the Vldyalaya. He therefore, informed the Principal 

on 6.8.99 over telephone that he would not be able to attend the 

Vidyalaya on that day for abovestated reason. Neverthiess, 

subsequently on 7.8.99, he submitted an application for grant 

of Casual Leave. Similarly, due to the above circumstance, the 

applicant could not attend his duties on 13.8.99 (riday) and 

as such an application for grant of Casual Leave was submitted on 

16.8.99 ( Monday). The Principal was ii1y aware of the facts 

and cirsumstances leading to abseioe of the applicant from duty 

as he was informed over telephone on the respective day itself. 

Nonetheless, on 17.8.99 he issued a suggestion note thereby 

suggesting the applicant to apply well in advance before availmeni 

of leave in future. 

On 13.1 0.99, the Principal Sri T.P. Singh issued 

a Memo to the applicant asking for his explanation as to how and 

why a studeat of class-'IXl could make an announcement in the 

moniing assembly. The applicant instantly replied to this querry 

6AA 



Dfl the same day. It was categorically stated in the reply that 

by convention and practice, the senior sdents of the fldyalaya 

make announcements In the morning assembly and therefore there 

was nothing umatal in it. However, it seems that the Principal 

was not satisfied with the explanation given and therefore 

isied the warning letter directing the applicant not to authorise 

H anybody for making announcement in the morning assembly without 

his. concurrence. The applicant on receipt of the said warning 

dated 28.10.99 submitted his reply on the same day. The appli-

cant craves leave of this Hon'ble Tribunal to refer to the docu-

ments/l.etters etc • aboveinentioned and produce the same before this 

Tribinal at the time of bearing, if need be. 

4.6 	 The applicant states that from mhat have been 

narrated above, it is clear that the Principal has been acting 

with malice and malafide intention to the applicant only to make 

him differ. It is also stated that since some time back although 
memos 

the Principal had stopped iaaing aa orders etc on flimsy 

grounds to the applicant, be had resorted to giving threats to 

the applicant that he would be transferred out on administrative 

ground. It is fttrther stated that by his illegal and arbitrary 

axtions, the Principal was causing undue harassment to the appli-

cant as a result of which it became difficult for the applicant 

to render his service peaoeftUly. 

4.7 • 	That the applicant states that he has completed 

H 	move than 10 years stay in the same station and as such is entitle 

to be posted to a place of his choice as per the existing guide-

lines of Rendriya Vidyalaya Sangathan. The petitioner hails from 

Silchar tona and his wife is also working as a teacher in øister 

POA 



\X 

-7- 

Sister Nivedita Girls 3obool at Silohar • Therefore, with a 

view to stay together with his family s, the applicant applied for 

choice station posting at i Silthar in the year 1995 on completion 

of 5 years stay at Kumbhirgram. But, the respondents did not 

consider his case and as such the applicant continued to Vork at 

Kumbhirgram. He, however, has been applying for choice station 

posting since 19959 In all the occassiona, his applications 

were duly forwarded but to no restlt. The applicant although does 

not annex herewith the copies of such letters forwarding his 

applications for choice station posting, he however, craves leave 

of this Hon'ble Tribunal to refer to, rely upon and/or produce the 

sane at the time of hearing, if need be. 

4.8 That the applicant states that earlier there was 

no fixed tenure of service for the teachers upto PGR level. 	The 

earlier transfer guidlines 1 also provided that transfer would 

normally be effected during aimmer vacation and not a fter 31st 

of October. MoreOver, the teachers upto the level of TGT and 

identical scale will not be posted outside the region ere/iniic 

they were selected. It was also stipulated that while making 

transfer, priorities will be given to the transfer of spouses to 

join the fmi]3a. Sich conditions of transfer ,  were incorporated 

in all the transfer pt± posting guidelines since the year 1989-9 0  

and like conditions continued to appear in the transfer guidelines 

of all the øibsequent years. However on 25.1.2000 , the respondent 

Sangathan ied a fresh transfer guidelines in respect of its 

employees for the year 2000-2001 . Be stated that in this circula 

all the earlier conditions were almost ret,ined as unchanged. 

Nonetheless, this instant cira.lar, for the first time introduced 



a tenure of 5  years stay for teachers seeking choice station 

posting. Be that as it may, the applicant being eligible applied 

for choice station posting in terms of the circular. As already 

stated above, although his application was duly forwarded, the 

respondent no.5 threatened him. to post him outside the region. 

A copy of the transfer guideline for the year 

2000-3001 is annexed herewith as Annemre -1 and 

a copy of the letter dated 17.2.200 0  forwarding the 

application of the applicant is annexed herewith 

as Annexare, - 2. 

4.9 	That the applicant states that after exercising his 

option for hoice station posting in the year 2000, he thought that 

something 2avourable would come his way although the respondent n 

no .5. threatened the applicant to transfer outside the region 

only to fulfill his evil design. But, the applicant could not 

dream even as to what the destlrig bad in store for him. It is 

stated that the respondent no.5 left for Delhi in the last week 

of Decther 2000 wid came back on 16.1.2001. On 18.1.2001, the 

respondent no. 5 called the applicant in his official chamber and 

asked him to sign the acknowledgment of an order xal relieving 

the applicant from Kendriya Vidyalaya, lCumbhirgrarn. The applicani 

then asked the respondent no.5 as to why he was being relieved to 

which latter replied that he had been transferred from Kendriya 

Vidyalaya, mbhirgram. The respondent no.59,  however refused to 

give any copy of the transfer order to the applicant and insisted 

him to sign on the acknowledgment of the relieve order prepared b 4. 

the respondent no.5 and to band over the charge and stock to him 

at once. At this stage, the applicant requested the respondent 

no. 5  to allow him time to band over the charge and asked for a 

&KL- 	,AJAj 
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copy of the transfer order allegedly iswed ainst him • To 

this, the respondent no.5 became ñrious and started abusing the 

applicant with filthy words. As the applicant objected to this 

and tried to come out of the room in order to avoid any ugly scene 

the respondent no. 5 jumped on him and holding the coller of his 

shirt starter to punch him at his chest with fists and 1].ows. 

The applicant somehow managed to get himself free from the hands 

of the respondent no.5 and ran towards the main gate of the 

School. But, the respondent no.5 ordered the peons to catch bold 

of the applicant to mhich they did not comply with and thus the 

respondent no.5 himself iusbed to the applicant and tb!ushed him 

in the verandah of the School in front of the other teachers, 

students and other staffs of the school. The applicant, how - 

ever, could get him free when the Chairman of the Vi&yalaya 

Management Committee arrived at the School. 

	

4.10 	That after the aforesaid incident, the applicant 

immediately rushed to the nearby police station, lodged an 

esabar and got himself treated at Udharbond Thblic Health Centre. 

He also informed the matter to the respondent no.3 vide repre-

sentation dated 22.02001  praying, inter alia, for cancellation 

o f the transfer order, if any, issued again at hint • 

A translated copy of the F.I.R. dated 19.1.2 00 

is annexed herewith as Annexure"3 and a copy of the 

representation dated 22Of .2-001 is annexed herewith 

as Anneu.1re - 4. 

	

4.11 	That the applicant states that although he was not 

given the copy of the transfer order, he has been able to obtain 

a copy of the same on 22.1.200 1 and has come to Imow that he has 

been transfered to Airforce iCandriya Vidyaiaya, Nalia, at 

&4kt4~CL 	 PCJ 
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Gujrat. The applicant has farther come to IQIOw from a reliable 

source and reasonably believes that the Bespondent No.5 iS 

instruniental in getting him transferred to Gujrat in as much as 

the Respondent no .4 was influenced by Respondent no .5 while 

isEiiing the transfer order. Therefore, the impugned order, having 

been ètik3y actuated by xna].aflde, is liable to be set aside 

and quashed. 

A copy of transfer order dated 9.1.2001 is annexed 

herewith as Anne=re 5. 

	

4.12. 	That the applicant states that the above incident 

of torture aibjected to him by the Respondent No.5 1as created a 

sensation in Kumbhirgram and has been reported in the imm reading 

local Iiailies. It is stated that inprotest of such an incident 

students of the Vldyalaya have sage strike. 

The applicant annexes here with a copy of the paper 

ittirig publishing therein the report of the above 

incident and same as been marked as Axineure -6. 

	

4.13. 	That the applicant states that from uhat have been 

narrated above, it is evident that the Respondent No.5 has been 

acting with vested interest and with malafide intention to harass 

the applicant has become instrumental in. getting the applicant 

transferred out so as to falfil his sinister object. It is 

farther stated that tbeie is no public interest involve in 

isaiance of impugned transfer order rather it is in the nature 

of inflecting punishment upon the applicant for no fault of him. 

4.14. 	That the applicant states that he has been subjected 

to hostile discrimination and differential treatment at the hands 

of the Bespondaits without any justifiable reason or objective 

S,k 	WV\-,kA 0,1/\" POJ - 
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criteria. In view of the fact that he has been continuously making 

his request seeking iransfer to a place of his choice (namely, 

Si.tdiar or Srikona or Masimpur) in teiis of the existing guidlines, 

there was no earthly reason on the part of the respondents in not 

considering his request. The respondents therefore duty bound to 

justify their action to issuing the impugned transfer order before 

this Hon'ble Tribunal, 

4. 15. 	That the applicant states that in view of exercise of 

hiè choice in accordance with the existing gidlines of Sangathan 

after serving for more than the tenure prescribed, be is entitled 

as of right to be considered and transferred to his place of choice 

in terms of the transfer and posting guidlines, The Eespondents are 

required to sciupilou eiy observed the guidlines s,iile ordering 

transfer and posting but, they appears to have given a coliplete go 

bye to the guidlines and arbitrarily transferred and posted at Gajrat 

It: is pertinent to mention that surprisingly no person has been 

brought and posted to the post held by the applicant consequent to 

his transferred. The entire action of the respondents is in infrac-

tión of the guidlines, arbitrary and Inalafide and therefore liable 

to be stiuck doi. 

4.16. 	That this is a fit case wherein this Fon'ble Tribunal 

can, interfere with the impugned order dated 9.1.2001 and restrain 

the respondent from giving effect to the same till disposal of this 

application and or till the case of the applicant for transfer to 

his choice place is considered. It is stated that the post held by 

the applicant at Kendriya Vidyalaya, Kumbhirgram has not been filled 

up by any person and as such there is no impediment in allowing the 

applicant to continue at Xumbhirgram. 
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4 	That this application is made bonafide and for the 

interest of justice. 

5. 	 Grounds for relief(s) with legal visio. 

For that, the impagned order dated 9.1.2001 is 

Illegal, atbitrary and liable to be set aside. 

For that, the applicant having completed more tbn 

five years service i.e.. more then the tenure prescribed 

has acquired a valuable right for his choice posting 

at Silehar In conformaty with the transfer and posting 

guid.lines. 

15-3 	For that, in view of the transfer and posting guide- 

lines of the respondents and the fact that the appli-' 

cant' s WIfe is working at Silcbar, they are duty bound 

to observe the guidlines soupularly and consider the 

case of the applicant for his choice posting at 

$ilthar, but that having been violated has rendered 

the impugned order bad in law and liable to be set 

aôide. 

5.4 For that, the impugned order has been issued in - 

complete disregard to the provisions laid doun in the 

transfer and posting guidlines of the Sangatban, 

rather the same has been isied with an ulterior I 

motive and inalafide intention to harass the applicant 

with a view to deny his bonafide claims of choice 

station posting at Silohar and therefore the impugned 

order is liable to be struck doi. 

5.50 For that, the applicant having duly exercised his 

t option seeking posting at 	±txk Silebar since 

OLj. 
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since 1995, is entitled to be posted at his place of 

choice Interms of the transfer and posting guidlines 

on completion of flied tenure. 

5.6 	For that, in any view of the matter the impigned order 

of transfer is bad in lv and liable to be set aside 

and quashed. 

Details of remedy exhausted. 

The applicants beg to state that there is no other 

alternative remedy under any iule available before the applicant 

then to approach the Hon'ble Tribunal by way of filing this 

Original Application. 

Natter not pending before any QtherOourt/r. 

The applicant fttther declares that he had not previously 

filed any application, writ petition or gilt regarding the matter 

in respect of which this application has been made before any 

Court of law or any other authority or any other Bench of the 

Tribunal and/or any such application writ petition or suit is 

pending before any of them. 

Belie f_( ) 	 $ 

Under the facts and circumstances of the case, the 

applicant piyer for the following relief. 

8.1 	That the impigned order of transfer issued under 

number P.3-1(18)/99-VS(R.IV) dated 9.1.20 01 trans-

ferririg the applicant from K.V. 1uinhhirgram to K.V. 

APZ, Nalia be set aside and quashed. 

&&\LMAcLL 	OA'  00-J ~ 
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8,2 	That the Respondents be directed to consider the 

ca8e of the applicant for his choice posting at 

Silohar in terms of the transfer and posting gaidlinesm 

	

8.3 	Costs of the application. 

	

8.4 	any other relief/reliefs to iAiich the applicant is 

en-titled to under the facts and circumstances of the 

case and as may be deemed fit and proper by the 

Hon'ble Tribunal. 

9 • 	Interim rel 	(s Pra•yd fo-r $ 

airing pendency of this application the applicant 

prays for the following interim relief () 

	

9.1 	That the operation of the impugned order dated 

9.1.2001 be stayed till disposal of this application. 

	

9.2 	That the respondent be directed not to release the 

applicant from his present place of posting i.e. K.V. 

umbbirgram till disposal of this application. 

903 	That the respondents be directed to allow the applicant 

to continue at Kendriya Vidyalaya, Th.imbhirgram till 

disposal of this case. 

	

10 . 	... •.. .. . S. S •.• •• • • S•• •• 	I 

This application is filed -through Advocate. 

	

11. 	articulars of Postal order $ 

I.P.O.No 	 $ 	 77 ,73  

lte of Issie 	$ 
Isied from 	S &..0., Guwahati. 

iv. 	Payab 1 e at 	$ G .P • 0 • Gu wahati. 

	

12. 	List of eneloires S As stated in the Index. 



VERIFICATION  

I, Shri Sikendu BIishan Paul son of Sri Dinabandhi 

Paul aged 37y resident of Ambica Patty, Silchar-4, Cachar, 

Assam and working as WPW Teacher, ICendriya Vidyalaya, Kumbbirgram 

applicant in this original application do hereby veri±r that the 

statements and declare that the statements made In paragraphs 

1 to 4 and 6 to 12 are true to my knowledge and those made in 

paragraph 5 are tnte to my legal advice and I have not suppressed 

any material fact. 

And I t  sign this verification on this the 23 cD day of 

January, 2001 at Guwahati. 

Signature. 
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KE7DRIYA VIDYALAYA SAFIMTHAN 
1.13 	)11sTI:1' LrI .1::liw /tu1 
l)1I1D 	sr 	ll N7..Ro, 

— 	1 16  

No.F.,1-1/99-KVS(ESTT.IIi) 	 Dateth 2.-TJ- 

To, 

The Assistant; Ccl1Lmjssjonr 
Kerriya Vidyalà.ya .Santhi, 

Su1.1.riquil L'i:cnJe.r. 	(.P.tiOflS in repcct of 1<eri:iya ViyalMia oInpi)ye; for 2 000-2001 

In COrltjhuiatjon t the erox copied Draft Tnnir 1 
cpt hitrCnsf 	eppi:i.ct1cII1 (2000-2001) Set already 	nt to 

you 	I .orn to ,fhr'ard orcwith 2 seh of printed app. ..tation 
sets for information and rIeccssary ctioti. 

All the Vjdai'as have been supplied with 3seLs of 
trtnfr application sets without transfer guideline;.\yo 
are 1-- equesb4to se .nd zerox copie$ of Transfer Guidelins atrj t,all the Kendrlya Vidyalayas for wider pUblicIty am'::lg :hr IT 	I, 

It may )dndly ezisurej that the filled in form3 arc 
(orwardod o Rendrjya Vi y;i.yn Sigt1i;lilJ (ft) , New e.h,i by 
292.2000. 

 

Yours faithfull, 

)v 	 M: CHATURVLcI 
DEPUTy COMNISSIOER (ACtD.) 

To 	 iDated :-07.02_0:. 	. 
Jul Principals Kenc1rj 	

V1d.1ayas (j1c...r Region) &ub*i.. ForWardjj)q Trax)sfcr 
(i4cle...lj03 

A cy of tr-msfer 91c(eij5 is mmkm 	 hre:ith enclo, for your infor atlo! guidaflc & 	 ec3 
flecessary action 

As Yours f&i1fuliy, 

(Aq 7' 
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!&' ,S I'J K (; U I El A N ES 

SLIpCIS(sj1 of CXjS(j:n 	uidClitics/oi .d0i.s on (he subject, it has been dCci(lcd that transFers in t1ic Kciidriya Vidyalaya Sanatliati will hr 
ccaticr be made as far as pi flU inblc II) flCLOi lnric with tlii riidchn 	md Icated bclow 

In these tguidclincs unless the context othrwisc requires 

means Corn:fljssk),)cr, Kcndriya V(lyalaya Sangaihai ncJudjg 
any o(ljcer thei cof who has been authorised or delegated to exercise all or any of 
the J)OWcr anci..lt,nct05 'iiithtc Con1rnjssjo,i; 

i'Crf'Ottfl'aflcc" Ifleans 

Whier (he '\nnual ( 01)1 i(lcnt rat kCpol t( s) I'JIII ( IIVQI hablc in tonccr,icd itcgiøtiitl .oflIcc, the flSSCSSfflCI1E of cachicr as reflected ifl 	Annual Confltentjaj Report For the last thtee years preceding the Y. 
	Which tlahisfcis uc takcn up 	

: 	 — 

Wheic file Animal Cosifj(fcntial RcJ)orl(5) for Inst (hree years or any of (lie last tli,e yeats islaio not iIvahlnl)lC in 	
cgi miii Ol'ikc thu wimlever -. 

	

* 	tCRsn (lie QSSC$SfflChll 
by (lie Assisirint (omn,imkjo,me,. O 	. Regici, 11 OIl) 

* 

	

	
whe, transfer s bcig sought on the work and conduct of thc !acher 

r the year(s) in icspc of which the ACR(c) Ic/ate not available 

"Sangathia," " llealls the Kciidriya Vid Yalaya Sangat han. 

"Servje" means I lie liCt ni dining wlii(;h H person hi;is bee,i holding cilalge of (lie )OMI in 1110 Sillfgaillillf On 	I egirlar l)nSis 

"SI 8(Iji' Inc ins any place Or It gi oup ol J)laccs Wit hiiii an mban aggiomcr( 
, 	"Stay'' tfl'nt,o 	 - - -. 

•''•'r" .I vwe at a Slat 
ion excluding the period or periods of conlnmic;ris absence froth disii5 

exceeding JO clays ('15 days in case of 	t(cgion, Sikkini 

	

. 	
and A&N Istands) at a Stretch other than on training or vacation 

Ificluls all catCgirics of tcclic, s in tile cInploysIic,it of Satigtiia,i amid 
,;q inciud5 ViccJ'rjn,cjI)aJs and Ptincil)als but does not include Education Of1iccr

,  I and abovc. 	 . 

of' three years In North Eastern Re 
Sikkim, A&NI Islands and listed hard Station5 (Note: While caiculati118 lhc nIbrcsai(l siay >r 

three years, (lie period or periods of COfltiflU5 absence from (lLiCs cxcccdij)gth)jrty days (45 
days in case of N.E.kcgioti Sikkim and A&N 

lslanicis) at a bcch, other thau on Inacrnify leave, training or vacation shal be excluded. 

2. 

ii) 1 

 

 

n 



	

ix) 	"Year" tnenis it period of 12 ii ionths cotninCncing o_jril. 

i .  •t Unless the context otherwise indicates: 

a) 	words importing the singular number shall include ;l\ral number and 

vice-versa; 

:: b) 	words importing the masculine gender shall include the i.mininc gender. 

In terms of their  all India transfer liability, all the employees oft'i.KVS.are liable 
to be trñnsfcrrecJ'at any time depending upon the administrative e:igcncies/grounds 

organisational ras?ns  or on request, as provided in these guidelinc. The dominant 

considcratioti in ei ifccting transfers will be. administrative cxigeI'fics/grounds, and 

organisational rctsofls including the nced to maintain continuity, unintttrup(cd academic 
schedule and quality of teaching and to that extent the individual in1crt/rcquCSt shall be 
ubscrvicnt, Thcc tue mere guidelines to Facilitate the rcnlization of bjcctivcs as spelt 

out earlicr. Tranfcrs cannot be claimed as of right by those making rcq'.sts nor do these 

guidelines inten to, confer any such right. 

The maxitmint period of sericc at a station shall generally not cxcccd three years 

in the case of Assitnnt Commissioners and five years in casc of PiicipalS/l(luCatiOfl 
Oflicet s. They rne however, liable to he trn,islèrred even bellorc omplction of the 

aforesaid period, depending upon organisalional interest or administrative exigencies, etc. 
Principals with otstandiiig record in terms of their performance as reficeted in ACRs and 
CUSE results may be retained in a Kendriya Vidyalaya even aflcr completion of ih 

years as albresaiI to promote excellence in the Vidyalaya. 

Apart from others, the following would be administrative grourds for transfers. 

& 

A teacher is liable to be transferred on the recommendation 	li6 Principal and 

the Chnirnttn of the Vidyalayn Management Comiittcc of the lKcndriya 

Vidyalayn, 

tiP Transfer of spouse of a Principal to a Kendriya Vidyalaya at the station where the 

Principal is wot king ot ncai by, but not the Vidyalaya where he is a Principal 

	

6, 	As far as possible, the annual transftrs may be made during ummcr vacations. 

I lowever, no transfers 1  except those on the followinggLounds shall be made alter 31' 

August 

Organusational rcaso,is,.administrativc grounds and casc CoVeted by para 5; 

	

n 	Ii anckrs on account of dcath of spouse or cci touc illnec when it is not 
;)racticnte to defer the transfer till next year vithout cnusin srious danger to the: 

life of the teacher, his/her spouse and son/daughter.  

'1 

A 
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MtIIIII irauslrs as provi(Ic(l in pain 12, 

7. 	
Pi iorjt y for (lanstrs on request shall follow the dcccnding order of combined 

WeiglItage to be cakIII;lfc(f in Icims of. cat it knict points fot organisafioial as alo Ilic itidijdUI needs  
with para 8 bclow, 	

and. request of the teachers seeking transfers 

Provided 

• 	in accordance  

that trans(brs sotiglit on account of death of spouse withill a period of Iwo years of, 
 lentIi and medical grounds as per para 9 will be placed en bloc higher than 

• : Otlicis listed ii imra 8 of thec Guidelines 

• 	8 (i) 	
Orgnnism,60118 Icasons/jfltcrcst shall be classificd and 

fiSSigucci CIflflIcttic,it poInts as unidet: 

i1zIusl'er (loin places where teninc  
is invoIvil (see pam 2(viii) of these 	

20 

GUidCLiflCS) 	i 

PCifOiii8i: 

RAilN( Mir PERFORMANCE
I:NTrrl,E1 i;rrr 	 trts 

()ut;IiuJji 	
l() for cicli yc:ri 

o 

\'cry 	
6 ('or each yen 

A ver ac 4 fbr each ycai 
. 0 for each year t hlS1 I:SI8Ioiy 	

. 	 (-) 10 fbr each y.r 
(ii) 	

Needs (lenoted by the loIIowj, 	reasons shall be assii;e(f Ci 1 t1tlic,;t poi!ts as vr1 fl.ainst vncli. 	

.\ 
S,No, 	

II.ASONS/G1)UNI) 	
. ftiNII . FLIMI N , 1 . 	.. 	• 

OlNlS 

lilind arid ortIIoI)((1i(,Bjly 	
I S • •• 	. 	hnsldicap1c(l persOns. The standar(js 

of phygjc1l hand reap vil I be the Raille 
• •, . aS.prcscfj 	by tlicGot. of India 

ço sanction Of Cot) v  ey8llce allowance. 

(i) 	Where spouse is a 	• • 	
• 	20 Sangatliane,npIoy 

,,',1•,• 	

•., 	 ..........
I 

p 



(ii) 	\VIIeic stI;e is it ('coil at 	
I R 	 H 

Ufl%CflI employee 

Whet e spouse is an employee 	
I 5 

of 

 

111,00I101%l0t hOtly or I'SLJ 

under Central (OVCEOO1CHI. 

Whet spouse is an ewpIoyCC 	
2 

• of St ate (kvCrnntculL or its 

•llutollollious hotly ot I'SU 

	

(v) 	0I11&sp0liSC C8SCS 	
10 	 , 

No le lot' 'Sp*IsC (nses' 	

2 

ihe ;tInusaI( poiu1tsW4tLl' awarded only Where the icacher scek iraislèr to 
a 5tation 

(a) othci tlint the one wheiô he/she is currentlY posted and (b) whci 
c his/hr spouse is 

posted or ttciby. Tins condition, ie. (h) will, however, nt apply in II 
Se cases where 

tilL out tI tite tcuhci IS pocicd to a non-family station piovith ti the transfer Is 

	

sought Ic) 8 1IaC itca, cst to thc 518t loll where his/her 51)OUSC is posted, 	, 

C. 	t 111111811 kclIdivtti ccd/udiciflIlY 	
12 

scpatIC(/wid0WthI ladies 

U. 	(encipl Cases which are not 	
tO 

COVCI ccl by A-C above. 

1 	't lv at the st(li ion Ii om 	
I for CaLh yctr of 

• whet the trahlsiel is l)Ciilg 	
stay exceeding thi1: 

• 	 , 	sotight 	S 	

' 	 yeatS subject -to a 
maximum o120 poittis. 

OR • 	•: 	•, 

Icachel s who have 	
20 

I CSS tim n 2 yeah'S Ic) tetile. 

For the purpose of calculation of entitlement points in respect of medical grounds 

as' unc(tiofltl in the Proviso to para 7 of these GuideliOCS, such ilincSSCS of teacher 

• 	 • Ilihllse1/llerSlI01 his/her spousc and dependent son/daughter alone as 'iay be prescribcd 

by the ('ointniSSiOflCt will be considered as medical ground for transfu. 

Note: 	
A son will be deemed to be dcpendCflt till he starts earning or attains the age of 

2 years, whichcVCV is earlier or su[Tèrs from p_jnat 
n :St-!hiY of any kind 

(1hysiCal or mental) irrespective of age limit. A daughter wl.te deemed o be 
kpçitdcnt till she starts earning or gets tijarried irrespective - I age limit. 

.• ..._ 	••••••4•• 	
•, 



lo( 
? 	

V11CR' 
Ii anckt iq sought by a (cache, widet piia H of Ihc. guidclincqtflcr 

Coot muons stay of I YLuLL & haid ctatson and 1strcCkcwhcrea(places 
Were not ol* his Chioicc or by teachers falling under.the Proviso t pra 7 of 

thcsc Guidclinès,or' t'cry hard cascs involving human compassion, (he vacahcics—j 
shall he created 1! flCCOI1II%OthIIC him by transici ring (caches's wil Ii 1611gest period I ol stay itt that titttoii ptovi(lcd they have set vcd lot not lcss than tIyq,ycars at that 

station Pt ovsdcd t kit Pt incipals who have been rclaiiicd undei par a 4 to pi omoteJ 
CxcchIc,icc WOUd not be (liSI)lflcCd under this clause, 5 	 'L 

VVhilc translerring ut such teachers, cfTorts will be made to aCcommodate lady 

" tcnchc,s at nearby places / stations, to the extent possible and a(lnhi)istrntivcly 
dcsii'abl, 

In cass vh,erc 
It VCstflcy cannot he created at a station of choice of a teacher 

undctqlsis clausé bcausc no teacher at that station has the required lcigthi of stay, 
(lie Cxci:cise will be cpcatcd for the station which is the next choice of thc (cachet 
seeking tiaiisfl,M ' 

Noie: t'hiic iransFcrs prposcd 11nder this rule sliall be Placed before a Comm(tcc 
1 Consisting of" 'Additiona1__Secretaiy (Education) Chairman Commissioner, 

.yT'tc, 
Member and Joint Coknznjssjoner (Adma) KVS as the Member Secretary 	 S  

	

I, 	In ni (Jet (0 eflci tinrif,; s in (cross of' pat a H and to of' thcc (hiklcl1tic 	two p'omity lists shah be prepared and operatcd as under 

First priority list S1a1jl list all the applications received for Iransfbr 7 in térm of 
tpnras 7 and 8 showing the entitlement points agahist each applicant I his Priority 
list shall be 'ocratd, gâiiist the vacancies n'nilaI,lc (luring normal cotssc for 
bcig filled up. 

. Scc,itI 
priority list will be mIi:Iiti(ajiiccl in respect of' cases of trnnslr in Icons of 

5 
pas:a 10 of the gitideihies listing all the applicsut miss as also the cntit lenient points 
of each appicnnt in tcnns of' prim it ics gvcn in pain 8 of I he guidelines, 

phLints imicludet! mnjnc f'tli)JJt1Ji$LiIoncwiU hQjlccommodatcd by %
transferring teachicKs ' jong 	c r Lfy_ai that St:onprovidcitiy ______ 	

ycnr horn the diucof JuinmgatIli8 s tins pitt pose, a list of persoiss who have served for .5,,ycnrs or snore at (lie Stations , 	shall be piepas ed. by (lie Assistant ( osIlmnissjuiscIs of' the respective regions nod displayed 

	

' 12, 	
Mtitual transfer may bc periniucd on satisfacdon of the Commissioner bu such 

cascs will.bc takers Li on Completion of annual transfers as per Clause 8 and completed by ioth Septcmnbcr, ': 	, 

	

13. 	lies 
a and jitter-r ciom;I transft, s may, as Ir as practicable, b" 

:iadc sumfluItancotisly 

I; 

'S 



I '1. 	lJp.on psoniotion or direct recruit meat as Principals1 iducation Oflirrs/Assistaflt 

Coiiiinissiohei, an ollicer shall necessarily be posted to a dif'lien( Stale ohcr than the 
one where, lie is. posted or domiciled as the case may be, subject to availability of 

vacancies. Subject to availability of vacapcics and other administrative r:asons those 
who ale clue to retil c within neXt three yeatS may not be posted outside their home 'state if 

their scrvic at'thc same station prior to piomotion does not excccd three years. 

A tèac!cr on promotion shall necessamy Uc posica Out ut iii igiu_vvu'  

cuucutystcIT11iwcvcr 	 on 1  a lady tçachcr may 	proifiotiii'bc posted witsin the same 

Region, but a diStrict or two away Iloni the existing place of pqstin. subject to 

availability 1of vacancy. 

. irtusI& TA will be regulated as per orders of the Government àî tndia on tue 

Subject . 	 I  

Assistait Commissioner will be competent to change the lieadivartcrs of a 
teacher on adalinistrative grounds to any place within the region as deenied fit and direct 

him to discliargc his duties thcre. The Assistant Commissioners shall repoil Forthwith the 

case with full facts to the Commissioner for confirmation or directions, 

Not%i(l1standing anything contained in these guidelines, 

a t4chr or an employee is liable to be transferred to any Kcndriy. Vidyalaya or 

( . 	office of the Sangathan at any time on short notice on grounds mentioned in 

clauc 5 and 6 (I) of these guidelines; 

. the Cdtunissioncr will be coiiipetcnt to make such departure Iron; the guidelines 
as he may consider necessary with the prior approval of the Chairman; 

tc) 

 

(lie ! ecjuest of a telicher Illay Lecoiidct ed for transfer to a stataflmpeL)f 
whkliiiiJiTiiuoli huc tnadL a claim oi i uucst cvcniiith teacher lia' not 

sibtuttcd the application in I 	1,cscribcd prolorma at the time of annual transfer 

• . 	or ithimi the time limit prescribed for the I)ult)0SC 

(d) 	LoLiwing cases will not be considered for transfer: 

1' 

, cases of Education OtiicerAssistant Commissioners for trnskr without 
S 	completing threc years stay, at the place to which they ;veto postcd upon 

proiiotio11. 

cases where a teacher. ldicatioii Ofliccr 1  or Assistant Co:uii,issioncr was 

• traiisfeted on grounds mentioned in paras 5(i), 6 and? of these guidelines will not 
be onsidercd for transfer without completing,5 years' stay at the siithu11 

• they were SO posted. 



j 	I 
I " 

1 ' 

, 	.sKi / 	• 

Principals lducnilo,1 Ofl1cet 	and 	
Cmi ssioncrs w.0 not be transferred back to the SRI1IC 

stfttio lioni where (hey werc traiisfcrrcd eirIicr on CompletIon of period as spcciljcd in pa 4 above unless a period of three years has clnpscd. 

(iv) 	cases of flesh J)C)S(ltigs Whether Oil direct t'ccnhitIlue,if or Oi pronioth, n i(cs they coriiplciø thiec yenta of stay at (lie pIIICC of (lids Jmstug except (lint, Ui Case of WOmen teachers, the request for posting to a place of choice can be considered 
afler stay of one year. ihis will not, howcvcr,I)e flPpIiCflI)IC hi CftSCS Covered by pants 5, , and 7(i) of these Gnidehis. 
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C 
shall mutahis nmtnncg 	, jy 	l eachilI8 StafF tolicxjjj 

H 	/T 

20, 	ii any difliculty arises 	giving cflect to these Allidelilles, the otntni'si,,icr may Iuss such 	dcr 	nppeat 	o hini to be IIcce'sa,y or expedient for (lie 	posc of rcmoing such difliculty, 

21. 	
If any quIestio,i arises as to the ititcrpiefn(jii of tlicsc guidelines, it hall be 

(Iccidec] by the Coin,njssj,ier 

22. 	
'11w attention of nil he employees Is invited to Rule 55(27) of (lie Educrjcm 

Codc • 	 anti rule 20 of the CCS(Comiuc() Rules which Provklc &s wider: 

As per Rule 55(17) ofHducatioii Code: 

"No tcnchet slinl I st cactit hik gi iunhicc, II' ally, c cept through p:opet clrnsinl, 
nor will lie COnvfl any (%on-otlicjal or outside influence or support in t.pcct of 
any matter pertaining to his service in (lie Vidyalayn." 

As per Rule20 of CCS(Conjuct) Rules: 

No Govt Servant shall bring or attempt to bong any 
political or oth 11  r outside influence to bear upon any superi0, authority to further lii interest In tRect of matters h'Cttniiiutig to his SOt VICe uiidc, KVS f  

If the above 'provisions as mcntwd at (i) and (ii) nbovc 
 fohItwhg Setions shall follow: 	 arc Con(rflvned, (lie 

(a) 	
I hdl 11w 'lame of (lie applicant will be removed from the prior 

	list and hthlm will be (lebahicci for (lace yrq from bung concicIf 
I .  trnstsfe , w,thou an' (lii thier i clot once to (lie teacher,  

b) 	'Illat 
the teacher will be open to (liSCiplinary proceedings as per nes. 

I 

,, ,', 	...-....•,.. 	...._,_._.,...__.. 



• 	• 	 ATEXUREI 

V 

REGTUED 

87/KVK/99.. 2000/1 GL' 	 17-o2-2O0o 

H 	 • 0 

• The Assistant Commissioner, 
Kendriya Vidyalaya Sangathan, 
Silchar legion, Silchar 1  

Sub I. Annual Request Transfer in respect of Teaching & 
Non—Techinq Staff of this Vidyalaya for ra 
Regional Transfer - Reg, 

Sir, 

With xedzence reference to KVS(H() letter N.,F,1-1/ 
2000.KV8(Estt,I1I) dated 0-12-1999 Onthe subject cited 

abovjPlease find enclosed herewith the Intra Regional 
Tranfr application in respect of the following teaching 
and Hen—Teaching employees of this Vidyalaya •  

_ 	Hame of the Employee - 	Deèignatten 

01, 	Miss Rita Bhattachsryya 	TGT(Eng.) 

Miss Jaya Deb 	 : 	PRX 

Mr, Sukhendu Bhusan faul 	SUPW Tr,, 

04 0 	Mr. Srimanta Nath 	 • • UDC 

This is for your- kind necessary action and inward 
transmlssion please 1  

Thanking You, 

Yours faithfully, 

1j. ( 
• 	 End; :- As above 	 • 	

S 	 ( 
yp $LNGH ) 

P_RZNCIPAL 

•1 v!DydLeATA 
ASSAI 

I! 

H 



ANNEXURE - 3 

(TRANSLATED COPY OF THE F.I.R.) 

To,: 
The Off iâer-in-Charge 
TJdharbond P.S., Udharbond. 

Informant : Sri Sukhendu Bhushan Paul 
son of Sri Dinabandhu Paul 
resident of AmbicaPatty, 
?.O.&P.S. Silchar, Dt.Cachar (Assam) 

	

Accused 	Sri Yash Pal Singh, Principal, 
Kendr.iya Vidyalaya, Kimibhirgram. 

.Fhr? s: Name Unknown to the Informant 
P.S. Under Silchar P.S., Dt. Cachar. 

WitnesseSL.:: Would be found during spot investigation. 

I have the honour to state that I am a Teacher working in the 
Kumbhirgram Kendriya Vidalaya. Yesterday, 	2001 at 
about 1 PM the accused Principal called me in his office,. and 
told me that I had been transferred to elsewhere and therefore 

7 directed me to hand over . the charge and stock to him within 1 
hour.. I prayed for two days time to hand over the stock to which 
he started abusing me in filthy language and therefore. I was 
about to come out of his office. But, the accused caught hold of 
me and confined me in his chamber and statted beating me with 
fists and blows and injured me. The accused also had broke my 
wrist watch and torn off my dress. 

I would, therefore, request you to kindly investigate 
into the matter and take necessary action. 

This ezahar has been written at my dictation and 

I hereby sign it. 	. 

Yours faithfully 

Sd/= Sukhendu Bhushán Paul 

Wtitten by 	 19 .01.2001 

Safiqur Rahman, 9/o late Masaid Alt 

Dayapur..II, Udharbond. 

Rec teved 

Sd/= Illegible 

	

19.1. 2001 	 Udharbond P.S. Case No. 08/2001: 

•.,.. of UDB P.S. 	Dt.. 19,01.2001 

up 



I 
'To. 
The Contnjatoner 

• Xendriya Vidyalaya Sangathan 
l$,Institutional Area, 
Saheed Jeet Singh Marg, 

• New Delhj-i, 

R1-1 

SUB: PHYSICAL ASSAULT WITH FILTHY WORDS ON SRI STJKHENDU 
BHUSAN PAUL. TEACHER OF KUMBHIRGRAI4 K.V. B'I SRI YASH 
PL SIIH, PRIIPAL OP .KUMBHIRGRAN K.V.AT ABOUT 
1 P.M. ON 12.01.2001 -PRAYER FOR JUSTICE AND 
IMMEDIATE NECESSARY ACTION- CAELLATION OF THE 
TRANSPER ORDER : 

R*4ered Sir. 

• 	I fee]. constrained to bring to your kind notice with 

broken heart and pains the following facts for favour 
of. your kind immediate necessary action to meet the end of 

• justice to your poor Teacher and also to save the prestige 
of the Teachers and the prestigious institute of K.V. 

That Sir, I have been serving as supw (Socially Vaeful 
productive Work) Teacher in K. V.Kumbhirgram(Djstrict of 
Cachár, Aesam) 

2. On 12,01.2001 , at about 1 P.M. I was Called by the 
Prnipal of Kumbhirgram K.V.Sri Yash Pal Singh to his 
Office chanter and asked me to sign & acknowledge the 
relieving order atonce, When I sought from him as to what 
reason, I am to sign and acknowledge the Relieving Order', 
he stated that I have already been transferred, Whereas, 

I did not receive any Transfer order or any copy of the 
sàite from the Principal Despite this. I requested him to 
allow me two days time to prepare my charge p,ere with 
details of the store materials and relevant Piles held 
by, me to handover charge and then to sign and acknowledge 
the 'Relieving Order so that no conlications for any 

\9'1 discrepancy crop up subsequently • If X am at all required 

•\ tó be posted out • Even then, Principal Sri Singh started 
forsing me to sign the 'Relieving Order' -when I exprease4 
my unwillingness, he became furious and started using 
fi1 lthy words at me nxd without any rhyme or reason and 

z *P 1  suddenly raising from the seat of his Chair, he Jumped 

on me, held up my color of the shirt and started punching 
• at my chest with fists and blows. I was befooled and 

Contd........P/2. 

(1 	
11 

¼, 
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and perplexed at that unexpected behavjour and physical 
aseaut on a 1cher by a Principal of a prestigious 
£ducationai, Institute of Central Govt. 	and came out Of 
the room of the Principal hurriedly and proceeded towards 
the school Gate to save me and to avoid further scandaj 

• 	'l•' 	ous scene in front of the Students, Teachers and other 
staff of the school, But the Principal Sri Sinyb ozdered 
the Peone of the schoøl to catch hold of me and to take 
me to his room. When the Peons did not comply with, the 
Priipal himself thrashed re and dragged me to the 
Verndah of the school Catching hold of thy body, even then, 
I restrained myself from any anger. 

3. Mesnwhule, the Principal Sri Singh made a phone call 
to the Chairman of the Vidyalya Mzlnagement commitee(vtiC) 
RoJ A3se,y. Chairman reached the school i1ninediately and 

• 

	

	 askcd tne to sign, the 'lelieving Order' as instructed by 
the Principal. I apprised the Hon 0 ble Chairman that. since 
I have not received any Transfer order and have been holding 

chaxge of store 'materials, and other relevant 1i1es and 

papers etc., I shouj.d be giver atleest two dáyst1rne to 

prepare these uptodate for handing over to the Teacher 

to take charge of the. same to avoid subsequent 	 cationsi  
as happened in earlier occasions in similar manner during 

the tenure of the existing PrincIpal. Of course, Hon'ble 

Chaiman after hearing my say, did not Impress for signing 
the 'Relieving Order', 	 , 

4 0  Sir, I accepted the teaching profession in pretigious 

X.VQf Central Govt, with the honest motive to lead a 

simple life with honour and dignity and not to learn 

vulgriim& hooliganism or to be abused with filthy and 
VUlgr woxs and asaulted physicaljy by anybody in the 

and that too by' the Principal of the Same 
InstLtute. 

Being completely upset and morally broken down at 
the irnprecede'nted & uncalled for hooJ.inganjm caused on me f 
by th Principal during School hours, when I left the 

schol after school hours 1  'I lodged P.I.R. in Udharbond P.S 
and. got medical check..up by Govt. Doctor at Udharbond as to 
the Physical torture Caused on  

Contd..., • 9 .P/3. 
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In the ft thae of facts and circunatsnces stated above 

I pray that your honour to be'kind enough to take an 

tiisdLte necessary action to meet the end of Justice to 

your poor Teacher and also to save the honour and dignIty 

of prestigIous Central Govt. Educational Institute. I also 

r•questyou kindly to cancel my transfer order since out of 

conspLrc Principal of the iLV. Kurnbhirgram mislid your 

honour for getting my transfer order issued on unfounded 
cornplaiàtbaeis anl that too without atforing any. reaaonab-
I.e opportunIty to me. The Principal is acting accentuated 
with bias which becomes evident from the unfortunate 

incident narrated hereinabove. 

With heartiest regards. 

Yours faithfully, 

swHr'Du SHUMN PAUL ) 
Teacher (Sup), 

Kumbhtrgram Kendriyó Vidyalaya 
C/O Sri Dinabandhu Paul. 
AIrbicapatt', Silchar.-188004. 

(opies for favour of kind information , perusal and 
• needfulactioá to i 	• 

]• ThDeputyConrnisaioner (Finance) &Central Grievance 

• 

	

	OfiCer. Kandriya VIdyaleys 6engathan,18.Institutjonai 

Area, 3ah?ed Jeet Stn9h Merg, New 'Delhi -16: 

21 The Asstt. Cornmjssjoner.K.V,5,aegjonaj Office, 
HoipLtal Road, Silchar 4. 

SUK!tNDU BHUSAN PAUl.)' 
Kunibhirgrarn Xendriya Vidyalaja, 
C/O. Sri DinabantThu Paul, 

Avibicapatty, Silchar-788004.. 
ASM1. 

* ** *** 
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The t.r1lneor of the Udtr mn+4-.l  

au1; 	-r 	
,. 	AFS NaUa 

(irLo cafla only ) 	

\ Tho above opioy ia nnUtl0d 	TA Jo1ing time  at  por KVS ftuio.
an  

QUC with the approv al of Cc  Missioncre  KVS.' 

Mo ) 
I V 	

DY. COMII XOHL (L21 4 ) 

• Indkv.1dual cQncornod 
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5- Cuard  
H 	

+0 

-' 	 ,. 	 •- 	

0 	
0 	 • 

0 	 • 	

0 	
, 	 •, 



I I  
T 110 

neraiv  ara 
ro A MULTI-FACETED 

NEis fAFER ON 

ENERGY SECTOR 
ii 

.---- - -. 
Regn No. : PMG-36. VOL 14 iSSUE 346 o s. 2. o SILCHAR . FRIDAY 19 JANUARY 2001 • 	

E-mjIaddrs:I)hI 

flr 	Stiiderts, techei-s, pib1ic grieve ' 	t ra S 	U Kumbhirgram . K V Principal punches teacher 

	

- 	 .... 

SPLCtCORRESPOOENT SCHAfl JA 	aftemoor the SUPWteachor Paul to sign the allegedly He lure administcred upon h re 3 •0 	- 	e 

1!$ Is : One popular teacher of 	
B. Paul was calIo In the gal elieving orJers.Mr. Paul was tound and writleninihe . 	. 	Kendriya 	

• Vidyataya, chamber of the princpaI requested the chairman to medical report. This corre .  Kumbfrgram, 	
Sukhondu Y.P.Singh and Mr. Paul was gnt him at least one day to SPOontmadeaproptprch. . .: : . . 	• 	 - . 	.- . 	. 	. . 	

Bhusan Paul was soriously asked to sign the relieving or- prepare himself the papers ing into thQ militant attack on. it late 	rying soldiers to Jammu. the 	which left six militants. four beaten up by the Principal 	dots at that moment itself. Mr. and filed etc for handing over 	the monstrces ac;n of the last night the spokesman spokesman said. .....security men andt,vocivilians the same school Yash Pal Paul politely explained the to the teacher to take charge principal Y.RSingh and un• said. 	 - 	- 	Twelve soldiers suffered 	killed. 	
Singh in the school premises principalwhyhecouldnottake of. Mr Paul knew it well that earthed brealh:akin. heart- Although ho one was 	injuriesln the blast, which 	

Official sources said the at about 1 this altemoon.The thedecistonotsigflinglheor. anotherteacher inthesimilar poundingdarn.cC!yppoSjlO - iured in the militant attack on was triggered around 10.05 	
militants detonated a power- reliable sources confirm that dci's at once. Mr. Sirgh got in- manner had been forced to beta',ow a.- 

	c : pnn- 
inc camp, it is sspected that 	am on the highway, 30 km 	lul improvised expisive de- the principal V.P. Singh is Iurtated at this and punched at siçri his relieving orders for cipal who sieri -y lciu'ed and 
miltanls had latd a trap to from Snnagar, he said. 	

'ice at Khalecl ceer Tral in unprecedentedly unscrupu- hischest.Theteacher.jrpaul transfer and the teacher con- demcazejs:entsc- teach. target the 6SF officer, he 	Two of the jawans suc- 	
Pulwama district. about 40 bus and dug in rampant cot- ha'ing unexpected mortal cerned did it in consternation, ers a.ke 

For s voei inter- 

- 	- 	
- 	cumbed to eir injures while 	km from here, acnd 9.30 	ttons,Thg hard knot sincere 	

out of the cham- Consequently, he was later est. witho: m dng ;prove- 
The other three jawans be: shifted to hospita. 	am. 	 . 	

ar. popular SUPW teachaer beandmadehiswayI,vards charcedotmjsappprjatonot meniotlhch:: ne - as been 
killed in the explosion were 	.Theconditionoffourother 	Three BSF jawano died 	- 	. 	 - identified as Head Constable injured soldiers was stated to 	and three others iric ng Mr (teacher in socia!l useful pro 	schoo' gate to save him 	mono nearly 1 lakh 50 thou dorg whab.-i--rr ci -e a to Vinr,cJ Constable Sarfaraz be cntical 	

Buohiyal were injired criti I dLctive wor1) Mr. Paul having set But the pnncipal ordered sand But Ic boving probe into tat Lnati,, 	ege... a lady Khan and Constable D V 	He said, militants had 	catty when the vehicle in the virtual authonty of mainte- ti - e school peons to seize Mr the case the teacher was tecnr.  Srarma 	
planed the land mine on the which they were traietling I nance of school building and Paul The peons did not corn found innocent For this lalse 

	A good nLmber of siu The injured Ranjeet Roy road side and was Jiidden was b'own up 1
r Budhiyal beautification of the school plyvith Bjthe time thepnn charge of corruption ot the dents guardar and teach and Gopatwere shifted to the under cow-dung. '. . 	

-. later died on way to hospital, premises had never yield to cpaf himself pounched upon__teacher, the pnncipat was yet ers.have,informed.this corre-- Amy base hosp tat in crib 	The blasts triggered by 	soLrcesa d The co-dlion oL _tne corrupt and illega] requests — Pr Paul and thrashed ft m upmj  stenousty scot tree 	spordent abc.. the beastly 
cat condition, the spoksman- - miiitantswithinhalf.anhourof ----t-öther injured awans was of the principal Mr Singh and Mr.Paulwasdraggedontome 

	However, S. B. Paul being nature of the principal'- 
said. 	- 	 - 	each other is considered as 	stated to be Cricc1. 	

therefore, Mr Singh had tried verandah of the school. Mr totally upset as for such unto- Y.RSingh and they seek sham - Minesafte nemajorin 	the th d major strike by ul 	
Sorc°c said n litant several means to harass Mr. 	 resisted 	ard action of the pnncipat acticntobeta 	age nsthim 

	

cidnt, the militants struck 	as hin five days in Kash- 	
detonated an imprc<sed ex- Paul t each of his foul means nc retaliatc any. 	' 	. 	upon him, after the breakp 	This rrespondent has in:. 

	

mir!ley,ereJammuand 	
plosive device at Keygam ofharassingwasfendedoffby 	1eanhile the principal 	t the school came to the meantime tried hard.tó 

one! 	h 	a 	at Kasmir Chief Minister near Aviantipora acout 30 
Inc 

higher authontys investi phoned the chairman of the Ucaond Police Station and con athe pnrpa]YPSngh nechote-Cnursoo near Farooq Abdullah suived a km from here, InIn 
same cations and Mr. Paul was 	djalaya?.ianagement Corn- loedanFlRandhehadalso this Iening to know his ver - 

wantipora. by caing 9ut militant grenade attack o 	
district around iO.0m. Vroved entirety untainted and meeMc)RAssey The gQtmedicatcheckupbyG 

	sion but the principal v/as 
rIother powerfLl land-mine Surtdaj and an attempt of - Three army rnn v.e i e 	

saved 	 '-'n- 	- d t school in Doctor Udharborid PHC Dr. found uncanr - i,' absent from 

	

9Xpbosin which extensively militants to storm Srinagar 	and eioht others injrad when 	- . 	 - 	 . 	 . 	. 	- 	

- 	 -: 

	

iarna2ed an Army bus car- Airport was foiled on Tuesday their 'bus was bl:wn up. 	However, at about 1 this no time and requested Mr. Ashtm Das and physicaltor-  
- - 	- -  

u 
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IN 'ILFth CENTRAL ADMINIoTRATIVE TRIBUNAL: GUWAHATI 

BEI\TCH AT GUV)1iHATI 

ORIGINAL A2LICATICN NO.27/2001 

Sri Su1hendu Bhusan Paul'. 

...Applicant 

_v s- 

Unio -,,.i of India & ors 

.Rcspondents 

The resondents No.2,3 ,4 and 5 above 

named beg to file their written state-

ment as foilows - 

I • 	That th.e averthents and submissions made 

by applicant in the Original application (herein 

after inshort referred to as a;plication) are 

denied by the answering respondents save and except 

what has been spci±ically acimiLtea 	terein and 

what appears from the records of the case. 

	

2. 	That with regard to statements made in 

paragraph 4.1 to 4.3 of the application the 

answering respondents have no comments as they 

are matters of records. 

- 	3. 	That with regard to statements made in 

paragraph 4.4 to 4.6 of the appiicatin the answeriñ 

resondents h;ve no comments. 

c ontd . . . . 
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Li. 	That with regard to statements rncde in 

paragraph 4.7 and 4.15 of the application the 

answering respondents beg to state that there is 

• 	 no fixed tenure of posting at a st.tion for the 

stafi below the level of Principal in Kendriya 

Vidyalaya Saigathan(in short referred to as 

KVS) However as per clause 10(1) of transfer guide-

lines those te.chcrs who have completed 3 years 

I 	 continuous stay in North East Region and hard 

stations and 5 years at places which was not 

of his /her choice or very hard cases involving 

human compassion, the vacancies shall be created 

to accommodate him /her by transferring teacher 

with longest period of stay at that station pro-

vided they have served for not less than 5 years 
• 	 cst 
• 	at that station. In this A  the Petitioner had joined 

at Kendriya vidyalaya,Kumbhigram which may not be 

termed as a non choice station for him to consider 

his choice for transfer under the clause 10(1) of 

the K.V.S. transfer guidelines. 

5. 	That with regard to the statements made 

in paragraph 4(8) of the application the answering 

respondents beg to state that the transfer of the 

Petitioner is for organi3atinnal reasons and 

administrative grounds which is as per the time 

• 	 schedule prescribed in para 6 of the transfer 

guidelines which is applicable in lhis instant 

case as per article 49 (K) of the Education bode 

and clause 18(a) of the existing transfer guidelines 

contd. . . 
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the service 	h1ders of K.V.S. are liable to 

be transferred to any Kendriya vidyalaya of the 

Sanathan at any time on short notice on orgainational 

reasons or administrative exigencies. Whereas in this 

instant case the Petitioners has been transferred 

after his service of 10 years at at the same Kendriya 

vidyalaya Region. 

That with regard to the statements made in 

paragraph 4(9) and 4(10) of the ajplicatIon the 

answering respondents hove no comment. 

That with regard to the statements made in 

paragraph 4(11) of the application the answering 

respondents beg to state that the averments made by 

the Petitioner is not correct. The copy of the trans-

fer order dtd. 22.1.2001 meant for the PGtitioner was 

issued by post . Moreover the transfer of the Peti-

tioner is in conformity with the existing transfer 

guidelines . Hence there is no malafide and the 

application is very much maintainable 

That with regard to the statements made in 

paragraph 4) of the application the answering res-

pondents beg to state that the action of the Pet!-

tinfler in making the etateffients students his tool 

to stoge strike against his transfer is unbecoming of 

a teacher and his purposo was to create a sensation. 

 That with regard to the statements made in 

paragraphs 4(1) of the application the answering 

contd . . . . 
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respondents beg to state that the transfer of the 

applicant has been made in accordance with the existing 

guidelines and there is no vested interest or malafide 	- 

intention of Respondent No.5 involved in it. 

That with regard to the statements made in 

paragraph 4(14) of the application the answering res-

pondents beg to state that the reqest transfer of the 

applicant may not have been considered for want of 

clear vacancies at his choice place. 

That with regad to the statements made in para-

graph 4(16) of the application the answering resnondents. 

beg to state that6 since the transfer of the auplicant 

is mode in accordance Ah the existing transfer guidelines, 

and as such, his Petition is not maintainable and liable 

to be dismissed, 

That with regard to the statements made in para-

graph 4(17) of the application the answering respondents 

beg to state that there is no injustice in transferring 

the ap]iant which is as per KVS transfer guidelines. 

That under the facts and circumstances of the case, 

it is repectfully prayed that this Hon'ble Tfibunal may be 

pleased to dismiss the application with costs. 



I- 
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-VERIFICATION- 

I,Shri D K Saini,son of shri C.L. Saini, aged 

about ci. years presently working as the Assistant 

Commissionr,Kendriya vidyalaya Sangathan,Maligaon, 

Guahati Region do hereby verify that the statements 

made in paragraph 	i, 5 	, , 	 are true 

to my knowledge and those mide in paragranhs 

are based on records and nothing material has been concealed 

enee&4 therefrom 

Place - Guwahati 

Date : 	I6I)oi 
	

DEPONENT 
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IN THE CENTRA ADflITLVE 

GUWAWTI BENQ 

BUNAL:AT GUWAHATI 

ORIGINAL APPLICATION NO.27/2001 

Sri Sukhendu Bhusan Paul 

• .Applicaflt 

Union of India & ors 

• ..Respondents 

The respondent N0.5 above 

named begs to file his written 

statement as follows : 

10 	That all the averments and submissions 

made by the applicant in the Original application 

(hereinafter referred to in short as the application) 

are denied by the answering respondents save and except 

what has been specifically admitted herein and what 

appears from the records of the case. 

2. 	That with regard to statements made in 

paragraph 4.1 to 4.3 of the application the answering 

respondent have no comments as they are matters of 

record. 

contd.. ..2 



3. 	That with regard to statements made in 

paragraph 4.4 of the application the answering 

respondent begs to state that the submissions 

made by the applicant is baseless • There was 

no corrupt practices by the respondent as alleged 

The audit reports covering the period of the respon-

dent are enclosed which clearly shows that there was 

no corrupt practices. 

Opy of the audit reports for the 

period from 1.4.97 to 31.3.2000 and 

for the period from 23.102000 to 

25.10.2000 are annexed herewith and 

collectively marked as Annexure-1 

4. 	That with regard to statements made in 

paragraph 4.5 of the application the answering 

respondent begs to state that the respondent e 

i.e #  the principal never tried to harass the appli-

cant in any way. The Principal wanted the "proforma 

for superAision of written work and assignments of 

ct.t 1  within one week,but the applicant Sri 

S B Paul submitted an incomplete proforma and that 

too without any copy of students. 

The teacher's Diary. was never submitted by 

Sri S 2 Paul. Further the Vidyalaya Annual Inspection 

team has also remarked that the Teacher's Diary of 

Sri S B Paul was not maintained properly and 

contd... 
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the work done was not upto the mark. li Senior teacher 

also remarked in his report that the teacher's diary 

of Sri S B Paul was not upbdate the correction of 

wrftten work is done sometimes only. Morevoer the 

• 	guardina raised a querry in the P.T.A. meeting that 

the students do not know the full, form of S U PW 

nor the syllabus of SUPW •  

/ 
Further adverse report of different officials 

prove that Sri S B Paul has totally failed to discharge 

the duties of a teacher. The different reports are 

given by -(i) The Education Officer Sri P ii Gupta (ii) 

The Education Officer Shri R V Singh (iii) Dr . A K 

member of Vidyalaya Annual Inspecton.team (iv) The 

senior teacher of the_Vidyalaya (v) The Guardians in a 

P.T.A. meeting (vi) The Chapirman. Vidyalaya Management 

committee. 

The transfer proposal submitted by the respondent 

N0.5 that is the Principal Kendriya vidyalaya,Kumbhigrajn 

was based on the reports of the above officials. It 

was not a malafide intention of respondent No.5. 

Ozpy of the supervision of written 

work and Home assignments.Prinoipa]s 

observation and comrnents,A brief class 

observation report ,remarks of the 

senior teachers,and the guardians querry 

are annexed herewith and marked as 

as Annexure.2,2A,213,2C and 2D respective-. 

ly. 

contd... 



Qpy of the report dated 20,11.2000 

and inspection report dated 100.2000 & 

1t.7 . 2000  are annexed herewith and 

marked as anneore 3 and 4 respectively. 

51 	That with regard to statements made in para- 

graph 4.5 (a) of the application the answering. 	* 

respondents begs to state that a scout teacher t_ 

should always attend scout parade in scout dress. But 

the applicant Sri S B Paul attended scout pree parade 

without scout dress not only on 10 9 2.99 but also on 

the day of vidyalaya inspection that is on 10.7.2000. 

Further the applicant failed to carry out 

the office order dtd, 25,2.99 • Therefore another 

office order dated 18.3.99 was passed* 

opy of office order dated 25.2.99 

and 18.3.99 are annexed herewith 

and marked as Annexure 5 and 6 respective-

ly. 

That with regard to statements made in 

paragraph 4,5(b) of the applicatiOfl the answering 

respondents beg5to state that the leave submitted 

by the teacher was regularised in time and no salary 

was deducted but Mr Paul was suggested to apply well 

in advance so that leave arrangement can be made in 

time. 

That with regard to statements made in para-

graph 4.5(c) of the application the answering res-

pondents begs to state that the applicant Sri 5 B Paul 

cofltd..e 



had authorised a student to announce the morning 

assembly,who was not a member of the Vidyalaya Scout 

team. 

Mr Paul also tried to mislead the Principal 
that tearlier also on many occasions similar announce-

ments was made by senior students " But when asked 

the applicant could not reply satisfactorily but simply 

said " I do not have date at present 0  such works and 

conduct of the teacher has deteriorated the performance 

of morning assembly and Vidyalaya discipline, 

•Qpy of office order NO.PFSBP/ 

KVK/99_2000/905 dtd 13.10 0 99 

explanation given by Mr S B Paul 

dated 13.10.99 ,warning letter 

NO.PF_SBP/KVK/99..2000/938 dtd 

28.10,99 and reply of S B Paul 

dtd 15.11.99 is annexed herewith 

and marked as annexurea 7,8,9 and 

10 respectively. 

8 1 	That with regard to statements made in paragraph 

4.6 of the application the answering respondent beg to 

state that the Principal has never acted with malice 

and malafide intention nor has he threatened to transfer 

him out on administrative greunds, 

9 0 	That with regard to statements made in paragraph 

4.7 of the application the answering respondent beg to 

contd..,. 



state that actions are taken by the department on 

such applications subject to the availability of the 

vacancy. 

That with regard to statements made in paragraph 

4.8 of the application the answering respondent begs to 

state that there were no vacancy of the SIJPW  teacher 

in $ilchar region. 

That with regard to statements made in paragraph 

4.9 of the application the answering respondent begs. 

to state that the Principal neverthreatened the teacher 

e-sM regarding transfer. The Principal had to bring 

the poor  performance of the applicant to the notice of 

the departments. By an office order dtd 18.1.200 the 

applicant was informed but he did not comply the office 

order. 

The applicant refused to comply the instructions 

of the office order. He also refused to take the transfer 

order and the relieving order • The Principal then 

consulted the matter with the chairman Vidyalaya 

Management conirnittee(in short VMC ) and the thatrman 

after going through the papers informed the applicant 

that the transfer order is legal. The applicant even 

refused 4w the chairman • Therefore the chairman consulted 

the Asstt Commissioner 1VS R 0 Silchar and as per 

suggestion of the Asstt.OmmissiOner the m&tter orders 

were sent by registered post to the residence of S B 

saul. The registered post was returned back as the 

applicant refused to receive it from the post man. 

contd... 
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As regards the allegations that the applicant 

was attacked by the Principal,the submissions are 

not correct. As the applicant became very nervous 

on being given the transfer ordér,the Principal 

tried to subMlimate his excitements and persuaded 

him not to be nervous. He brought back the applicant 

upto the chair by holding his hand. 

Opy of the. notesheet dated. 

18.1.2001,copy of the A/D card 

bearing No.RL 3553 dtd 18.1.2001 

are annexed herewith and marked 

as Annexures 11 and 12 respectively. 

That with regard to statements made in paragraph 

4.10 of the application the answering respondents 

begs to state that the FIR  was lodged on false 

grounds 

That with regard to statements made in 

paragraph 4.11  of the application the answering 

respondent begs to state that submissions made 

by the applicant are not correct. RespondentNo. 5 

never influenced the respondent No4 to issue the 

transfer order. Further the applicant Sri S B Paul 

refused to receive the copy of the transfer order, 

relieving order and the of Lice order in rresence of 

the chairman. He also refused to accept the registered 

cv' 

contd... 
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post of transfer order and relieving order. In such 

a case only the applicant knows from where he had 

received the copy of the transfer order. 

14. That with regard to statements made in 

paragraph 4.12 of the application the answering 

respondent begs to state that the applicant sri 

S B Paul  had influenced the local dailies and some 

students. A complaint was lodged by some local 

people stating that they are the guardians of the 

students. But the office record shows that non of 

them were guard.tAS of students of the said Vidya" 

laya. 

15. That with regard to statements made in 

paragraph 4.13 to 4.16 of the appliCaticfl the 

answering respondent have no comments. 

160 That this affidavit is made banafide and for 

the ends of justice. 

17. That under the facts and circumstances of 

the case it is respectfullY prayed that the Mon'ble 

Tribunal may be pleased to dismiss the applcatiOfl 

with costs. 

ibtd.. 



V E R IF I C A T ION 

It  Deokishan Saini, 5/0 C. Saini, aged about 
62 years, presently working as the Assistant 
Commissioner, Kendriya Vidyalaya Sangathan, Ma].igaon 

Regional- office, -Guwahati, do hereby solemnly affirm 
and verify that -the statemants- made in the paragraphs 

are -rue to my knowledge and 
those-made in paragraphs- 	 are matters 
of records which 1 believe to be true and the rests 
are my humble-submissions before the Hon'ble Tribunal 
and I have not suppressed any material facts of the 
case. 

And I sign-this-verification on this the 
day of June,2001. 

Place : Guwahati 

Dat. : 	
D E 0 NENT 

V 



/ - 	 ANNc3RE— j 
• KENDRIYA VIDYALAYA SANGATHAN, 	 / 
REGIONAL OFFICE : : SILcHAR-1 	 9 

/ 	Internal Audit Inspection Report on the Accounts 
/ 	 V  

the Kendriya Vidyalaya, Kumbhirgram. 
I 	 - me iccounts of the Kendrlya Vidyalay'a Kumbhfrgram 

were 1test audited for the period from 01-04-97 to 31-03-2000. 
during ?he period from 23-16-2000 to25-10-2000, 

Incumbahy 	The followingOffi'cers held the,charge during 
the pter.od covered by audit. 

(i) Shrj M,V • R • K, Sastry,prjncjpa1 - tipto 03-06-97 
• 	(2) Shri K.S,R.Reddy, I/C Principal 	From 04-06-97 

to 09-10-97 
- 	(3) Shri Y,P Sigh, Principal — From 10-10-97 to 

till date 1  

1 	V 	
V 	 Part - I 

Previous Internal Audit Report 
SVc1iI 	 V 	 V 

The following paras are lying outstanding tiii the 
date of audit 0  

LSi. Period 	Para 	V 	

V 

I - 	 • 	 • 	 V 

91-92 14 Sl,No 0  3 	- . 	Recovery of Rs 900O0 from 
Shri A,K, Singh, TGT against 
his LTC bill availed during the 

• period from 15_09_92to 17_9_92 .  
V 	 The claim of inward journey in 

V 	 respect ofhis parent is not aft 
admissible. 

9_94 	1(u) 	V_ 	 Recovrv of R 5n/- 

rV,  

V 

V 	

VV 

V 

F, 

- 	
•V_ 	 VV_ _V 

	 __( £a•wLfl 

Shri M. Mariappan,pGT and Shri 
A 0K Biswas, U 0 D,C, is respect 

V 	of admission fee, 
2(a) 	- 	' Rs 110500 (SlONos,V4,5 & 

6) paid on account Of rtk 
repairing of furniture without 
submitting the bill was not in 
order, 

V 

3 	- Want of acknowledgement 

7 	- 	Recovery of over payment of 
Rs 218,00 from Shri A.K. Bisws, 
U,D,C •  andRs 600,00 from M. Roy 

• 	 V 	 Choudhury, j1PGT. 	
\ 

V 	

V 	Contd 111 ,,2/p, 

V 	 I

V 	 • 	 • 

V 	 V.  

V 	 V 1 

V 	 V 	
V 	 • 	V 	

V 	

L 
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jerjod 	Para 

94-97 	2 (c) 

- 
- 	 - 

 

(3) 
- 	Recovery of Rs 7500,00 

from the K,V, Masimpur In 
connection with Sports Meet, 

- 	Recovery of excess Pay- ment of Rs 110.00 from M/S Sharma Bros 1  & Scjpntjfjc Ins-
trunent, Silchar.  
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Im 

Immediate steps may be taken to settle the outstanding 
Paras as mentioned above 

Part - II 

Current A cc 0 unt 

Para - j 	- Records 

Register of audit observation and follow...up 
action may please be opened which has not v_.hasnot...beefl 
maintained by the Vidyalaya, under Intimation to audit, 
Para -2 	

- 

The advances as per details given below were 
paid to the employees on account TA on transfer, but the said 
advances are lying out standing till the date of audit, Imme- 

diate steps may be taken to recover the advances under Intl... 
mation to audit, 

of emplay2 e 	.P.te of Payment Amount 
1) Shrj P.P. Pandey,pRT 	23..10-.97 	Rs 15,000/... 

Shrj H,R, Jha, TGT 	15-12-99 	Rs 13,550/.. 
ShrI G,K, Pal, PGT 	10_01_2000 	Rs 29,500/.. 

Para - 3 -_.çooter Advance 

As per advance register. Rs 5 0 800,00 as on 01-04-. 
2000 was lying Out-standing in the mame of Shri M.V.R,K, Sastry 
Ex, Principal In respect of Scooter advance and on amount of 
Rs 2400,00 was refunded during the month of Aprjj.'2000 

No fur.. 
ther instalment has been refunded till, date of audit, Steps 

	
if 

 
may be taken to recover the instalment Without any lapse, 
Para - 4 -. 

An amount of Rs 900,00 was paid to Shri S,R, Koiri, Group IDI 
on 07...0498 as LTC advance and the said advance is 

lying Unsettled till the date of audit. It is Stated that no 

adjustment bill Was submitted, The entire amount along with 

Contd,,,.,3/P, 

- -..____•-.--.-._-__-.-..-__-.---._,_-__- 
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Panel Interest from the date of Payment may. please be re-
covered under intimation to audit :  

ara— 5Medical Advance 

Medical advance pf Rs 1000,00(Rupes one thou-
sand only) was paid to Shri Dilip Bansfor,Group'D' on 23-
06-98 and the said• advance is lying outstanding till the date 
of aidLt, It is stated that no adjustment was submitted 0  The 
entiJeIamount along with penel interest: from the date of 
paymnt may  please be recovered under intiMation to audit, 

Para - 6 - Cash Purchases 

The following advances were paid to the teabheris  
out of the P,F, Account forspurchasing the materials in casho.  
Allowing to purchase the materials by single hand by giving 

such hue amount of advance is against the purchase precedur, 
1
7 2! Name of teacher Date of 	Amount 	Purpose 1 	,Paym 

01 	Shri A. Chitranshi, 06-8-96 Rs 4500,00 Purchased of TGT 	
. 	 TOys,(hfr.N09) 

02, Shj K, R, Rao,PGT 	26-12-96 Rs 5180.00 Annual Day 
(Vr.No,59) 

Reasons for not following the Purchase Procedure 
may be 	 fied.  

Para - 7 - Transport Allowance 

Transport Allowance is. not admissible during 
leave/tour/training etc, exceeding 30 days at a Stretch. As 

such transport allowance is also not admissible to thevaca 

tionaiStaff during vacation period, But transport allowance wa 

was paid to the vacatjonal staff during vacation 
period in the year, 1998 i 0 e May/June which may please be 
worked out and recovered under intimation to audit 0  

Further transport allowance is a1so not admissible 
to the employees Providing accommodation Within the campus of 
defence/poject/KV where the school. is Situated irrespective 
of disttane, This may p.I.ease be confirmed that no transport allowan1ce was paid to •such of the employees providing acco-
mmodationwjthjn the campus, 

/ 

4 

1 Contd,,.4/p 

•1 
..,.. .. 	-.--. 	. 	

• 4 	 -- 
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Para- 8 	- 	Stock Verification Certificate 

As per stock verificaion certificate of f'urni- 
• ture 	dated. 05-02-99 available inthe file 	Ii is seen that 

the following articles were shown as shortge, 
SlIo 	Name of article 	Nos 1 	Sl,No 	Name of art.. 	Nos, 

icle  

(1) Desk 	- 	. 	 76 	(2) 	Bench 	- 	42 

• (3) Chair with arm 	29 	(4) 	Office Chair 
witharm 	- 	 09 

(5 '. 	Stool 	. 	. 	 04 	(6) 	Black board 	- 	05 

Lab, Table 	. 	02 	' 	(8) 	Dustbin 	- 	05 

(9b Teacher table 	03 	(10) Notice board - 	03 

H (ij Map Stand 	 01 	(12) Lecture Stand - 	01 
(13) Single Chair 	09 	(14) Lab. Stool 	- ' 09 
'15) Single Desk 	 03 	(16) Wooden chair 	- 	01 

(Small size) 

But the Principal, Kendriya Vidyalaya Kumbhirgrarn 
forwarded the following items of furniture fl for condemnation" 
to the Regional Office, Sikchar vide letter No 0  F,49/KVK/96-. 
97189.0 dated 0801-97, 
(1) Desk 	- 25 Nos, (2) Desk & Bench - 113 Nos 	(3) Banches 
- 

1

35Nos 0 	(4) Black Board - 10Nos' 	(5) Dust bin - 04 Nos. 
(6 ) Teachers Table - 07 Nos, (7) Notice Board - 02 Nos, (8) 
'Map Stand- 02 Nos e  (9) Lab Stool - 07 Nos, (10) Chair with 
arrh 12 Nos, 	 . 

This may please be ascertained whether the, articles 
which were sent for condemnation as stated above were also 

?1U1dd along with the list of shortage of furniture as 
mentioned above, 	 . 

Ifit is so, 	the Nos, 'of articles shown as shortage 
is not correct 0  This may please be ascertained and the cost 
of actual. Nos, of shoEtage of furniture may be worked out'and 
recovered 
sii1ity 

from the concerned staff after fixing the respon- 
. 

Para - 9 	- Non- recovery of Penal Interest 

An 'amount of R8 72000/.. was received by Shri A S.K. 
Dwivedi, TGT(PQ4) from 12 different KV( including K.V. Kum- 
bhi]rram) for escorting the participants to the Youth Adven- 
tuie'Camp, held at'Nahital in the month of April, 	1999, 

Contd.,.,,5/P, 

• ' 	 • 

• 	 I ('i 
I .  
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The unutiljsed amount of Ps 31392/.-was refunded on 
- 	 IA II 	tT' 	 - 	 - 	 -- 	 -- 	 - 	 - 

• i.-tt- 	neriy aiter 	rx 	months Instead of within 
one mod-th from the date ócornple -tjon of return journey, 

This may please be justified as to-why penal inter- 
est was not charged from the concernedstaff On un-spent 
amount from the date of payment. 

Para - 10 - Out_Staa_Advance 

An amount of Rs 1000.O0(RuØees One thousand) only 
was pai? to Shri - Anji Das, G±op 'D' as medical advance on 
1O-O3-2OOO The said tdvançe is lying out standing till the 
date of aidit, Step6 may be taken to settle the out stand- 
ing advance under intimation to audit 0  

Other minor irr egularisation have been discussed and 
dropped on' the spot on discussion. 

- 	• 	r' 

•h-  --- 

Date :- 	1 -0-2K. 

1-1 
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Istlerrn 	I md Term  

io Mintenañce and upkeep of .: 	
. 

- 	the exercise books  

ihether index mintaineci . 	 . 	 .. . 	 . 

properly 	: 	 .. . 	 . 

II,! Whetherwork done is adquate  
£. Frequency of assignments0 

. IIIi 	Quality Of thework, doneby. . 	 . 	 .. ... 

students ': 	 . .• 

Neatness . 

Dates 	.: 	 . . 

. 

Methocjcal Work 

WhethJrevj&'.nce of' copying 
frothe books or original . 

composition9 	 . . 	 . 	 .. . . 

1V0 Quality of Checking 

Follow.-u) of correction and . 	 -. 
suqr1esItjons 	 . . 	 . 	 . 

Cuality hf as3icjnment 9  . 	 . 	 . .. 

Sucjoestions made to improve .. 	 . 

educa'ti5naJ1ybackward . 	 . 	 . 

chilc1rri 

I- Suc:gesti ns  made for the 
gifted children 0 	 . . 	 . 	 . .. 

.2 1 I I 

Frequency of checking . 

. : 

Genr1 remarks suggestions etc 0 	 ' 	

• 	 ; ' 	 , 	 . 

Signature of[i the Teacher . PRINPAL 
Date:- 

.. . 

J. 	 -----..-.  . 
Woo

............... 



Pt  

— '.C—'--'.' ,&tfLJ 	 A< -i•c 

) •A- 	 ?6' .. - - -- 

:1 

	

— 	
: 

ci.-LC 	• 

- 	 •.• 	 .• 

- 	 - 	 V 	
':: -- •--- 	 . 	 • •---...-• 	 - ' V..-. 

r 	 - 

-. 	 . 	 -... 

b 	r 	 . 

-4 

L;. joo'•)-. 

- 

---= --- 	 I - 	 . 	 V 	v'-4 	 cJ• 

I 

• 	 ! 	-- 	- 

• 	

. 	 LC-4  

s. ca 	r ~Lc 	 r p j  
1-1 — 

cv p j 
 

• 	 4-L--' 

cc 

..qL -c 

1 



-.1-- 

ANN! 

• H KENDRIYAVIDYALAYA 

' CLASS ROOM OBSERVATION BY THE PRINCIPAUVR/HM 

'p Name of the teacher & designation. 	 ., 
2 Class observed & Period 

3. Has he teacher covered the syllabus 
as pr split up plan?  

.. lStheteacherdiaryupdate?  
Has the frequency been kept for  
written work at least once for 

Secohdary and twice for Middle and 	
0 

Primary sectin? Comments on quality  
Evaluation of project work and  
Comrien(s regarding the type of  

•1 
Projetts given.  

Speciric observation about the cIass 	 : 
.roo:n toaching and methodology management 

Has the teacher identified Slow & 	. . 	. 
Bright learners and specific 	. 	. 
Remdjaf action taken 

Geneai obervation regarding 	 .. 	. 	 . 	 S  

PunctLialityof the teacher 

to class 

Any other observation about the 
Teacher 

-4 	L__._ 	_L...... 

H. 

Sgnitqpot tip.  

Date . ..................................................... 

__ 	 . .

............. 
H 

Id 

•1 

• ....... 
• 	 .• . 
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An&, 

(2) 	The 

teac 
Aris e  

14 

• 	C'), 

• 	. 	. 	:: 

-. 	.• 
• 	 'NEXtj 	

J 
—2- 

Thegüardja(q Ldr, Dr1S,p1 Chaturvedi) asked 
etudants di 	not know the fufl, firm if S,U.p., 
The Sv11h, 

The Principal requested the S.U,p 	teacher Shri 
S.B. Paul to àlrjfy the peInts Shrg. S,B 

Paul gave 
his reply, then after the Princjpai inform the guar-dlian I 

bring the Syllabus from. Head Quarters in my po 	effvr 'arid Sylla 
Vdyalaya 	

bus is very much in 

uardjan (Mrs 1 
 G. Assey) asked why two teachs are 

Ln4 mathematics ma class VII and VIII, The Principai reply that the P,G,r.(Maths ) was not on  roll in 
Vidyaiaya and now P,G.T.(Maths )has Joined, s, 

b thj 
time •nly. one teacher will be arranged in one 

Class to teach one subject 

One gIardja said the 
CyClty1é Copy ef cL.. iss,jse time table 	given to Primary 

C1SSp5 Anc 	1hG Principai accepteci the views of guardian and 
in futureejthr -Cycicstyle copy will be prvjded or class 

teacher 4dll be instructed to writ, in the dia,ry if Students I The 4,,jarja (Sgt.R,S Tewari) asked ti the Prthcjpaz 	h we thr the Compute wifl be fer all or sel5ctd students 
An 4a 

The Principal said, It' fir all for 
in 	 Class I to X, and X. and XIX it will 

be an elective subject 
The guardian suggested to conduct the 

P.T.A. :ciast t.rice in a year 	
tñejng8 at, 

Ans, The Prjncjpai immeiiateiy accepted the Yr t 

The guajdja (ShxJ. Subash Dutta Cheudhi) requested 
t. pay fuljj attention on teaching ef class X and Xi1, Some teachersl like P.GT.(Eng ) an T.G.T, (S$t.) may b 

mp1oy fro P.T.A. Fund, tUl the regulär/ Contractuaj 
on duty .  !c  • 	 - 	 -. 	 •- - - 	

I IU 	LW I 	 L - 

Withuf 	 ... -- 	
• 	 j4 ye remain wt* 

114.flg Lfl the, Vidya.1y 	• 

guar i4n (Mrs. G. Assey ) asked the 

(A) Is 1cv.ujfldj korja mediLa Vidya.Layj 2 
	 0 • 	

(13) Some eachers rudely behave With th 
• Ans, Th0 Principai replied 

(A) K.V' a are  bilingual. 
Equal àttej. are paid 

in English and Hindj Aewever reglonal language 
teaching pravisj0 Mls0 thee SUbject to the 

- 	availability 91 Students 

(a) Care Will be taken in future and teachers will 

be guided to deal with the 5tudt5 politely, 
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KENDRflAV11)YAL4YA KlI1RGRA 
& NOv 2000 

	

H 	
H 

To 	 •. 
The Asstt Commissioner 
Kendnya Vidyalaya Sangithan 

ftCCHOSPitalR0ad RcgionalO 
Sitchar-1 

Sub:- 	
S 

 Ed 

Sir, 

I am to biLing  to your kind not ice that the performance of Shri SB Paul W.E.T and interest in the 

• \'idyalaya activities is not satisfactoi Y. 

. i.! 	
preparation of lesson plan and writing of teachers' diary. He was The teacier:is very casual in  

supplied teaches diary in April 98 with instruction to submit monthly but after the warning and 
persuasion by office order- PFSBP/KVK/98-99I106 6  dt 18-03-9,. He submitted an incomplete diar 

on the last date f the academic session Mar 99. 
S 

2.; 	Annual ca4cmic Inspection Team( 10 & 11 July 2000) had also noted observations as under.1. 

Teachers diary was not maintained properly. 

The work done was not up to the mark. 

3: 	FIcs 
siudcnts 
Performa v 
this type of 

L. 	Teacher should develop his communication skill 
"4 

Keen interest must be taken in his work. 

Must change his method of teaching to make effective teaching. 

supplied Peifomia for supervision of written work and home asaigjimcflt of 
the instructions to submit within one week. But he BubmittCd, an incomplete 
Dut any written copy of students, witha note that "There is no pract3ce to subnut 
forma in this vidyalaya" 	

• S 

'1 



• 	

'
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\0 

4. 	
The teacher has been given instructions to attend vidyalaya in Scout Uniform on every cot 

parade day i.e. Wednesday but he never attend the Scout parade in Scout uniform. His cxplanatiofl wa1 

asked vide Memo No F-SBP/KVK/98-99/8 18  Df 10-02-99 rcgnrding Scout Uniform but he rcplic(l. 

". have had to attend a close relative of mine at hospital for whole night so I could not be able to wear 

the Scout dress. 

Annual academia Inspection team( 10,11-7-2000) had noted.lus observatiOns. 

Sini SB Paul W.E.T- Scout Teacher was with out Scout unifonn on Scout parade on 10 

Jul2000. 

He was advised to take his job sincerely.. 

One day MES persons came in vidyalaya for fitting of fans and repairing of electric switches, but 

the teacher re9tain absent with out infonuation on 24 Feb 99. Items viz, fans, wires etc were locked in 
hi room. . Prcnts in PTA meeting express their dissatisfaction on the services of fans and tube lights 

etc on 	PT every A meetings. lie was issued warning vide No PF/SBP/9?r991985 Dt 25-02-99, but no 

iniprovenient in his work and conduct. 	 ' 	I: 
The performance of PA system and light in the Vidyalaya Annual function and other functiolis 

had always been below average inapitc of advances given to him as per his requirements. 

Shii SB Paul W.E.T is resident of Silchar, being a local teacher he is always busy in the 
loual 

commitments v -a - via Vidayalaya assignments are on his second priority and obviously neglected. 

Your ionour is requested to transfer Shri SB Paul W..T from  KV Xwnbhlrgraxn to any other 

Kcndriya Vidyalaya in the welfare of students of this Vidyalaya. 

ThankingYou, 	• 
- -  

9 

- :-. 

(•• 

••- -•• 	 •• 	'. 

y • - 	ours raiuuuuy, 

(YPSingh) 
Principal 

U 
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ipeCtiOfl report of V,Uflbhirgram 	 : 

Datedi 10th & 11th July, 2K. 

The Vidyalaya 4,es inspected on 10.1.2K and 11.1.2K by the 

mdcxsigned with Shri $.D.JoShi,PrinciPah,,ik01 and DrJ.K. 

iThatPZinCiP31,.nieni The follot4iflg in the bzief report 

zgcirq jnspection of Vidyalayf. 	 ..... .. 

& Campus),- The building in provided: -  

I1tiiE0Z 
authorities. Though the building in old one but 

it tc3 properly white/colour washed, maintenance is good. The 

Cun of VLdylaya in beautifU with flower pots and beautiful 
Cjss rooms ae decorated very well an per tocuiZeflflt. 

X4bie-Xy 1aboratcEi and Computer rooms are maintained nicely. 
Thoe isnd of developing area/ground fOr conducting Morning 
Asembty'The matter may be put up before VMC Chairman. 

The Principl has aent Drawing design and estimates for 
cofl3trUOtiCfl of new building to KVS(IiQ) • follow up action may be 

V tekon by the PrinpiPal to expedite the mattdr at the earliest. 

i,,0innd CCIIs- The gaines teacher seems to be energetic. 

hiIdren 	eith3ia5ti0  and keen to learn. There is a lack of 
touo spirit amon the students. The teacher should involve him-. 
self imre jiLth t1e students in conducting gainenspOrtfl. The!o 

is need o! renthOriing of house syntemo Inter.'houSe competition5 

be encourac;Od end taken in right apirit. The Drawing Teacher is 

ijtte creative. 1Li beut.tfUl iork could be aeon on the walls of. 

.trt room and in iterandas of the Vidyalayas He is advised to 
identify wore stdentn who are tlenecVited end then groom,' 
uithre/trflin tm n order to bxing out their hidden talente 
uiC teacher is táentod and taken keen interest. Many children 

aze b'ing train. She should inTolve more children in playing 
rnuic thstKumeflt ouch. as Harmofliutfl and record of it must be 

intiL The 4UL' teacher is 6vied to take hiu Job uincerely. 
ejia5 iithout scout_Uniform on Scout parade on 10.7.2K 05 he in a 

1 	:Thi.;ZnciPi8 t 
iiaro teac Gro 

'eacademiO plan of the Vidyalaya tn good. LesSon 

plan prepared :3ymO5t of the teachers is reasonab.y good. The 

Cl 	environriafl is upto the 	.aroundraits zolevont to 
• the ClaOs roortahin are displayed. 	The result of clans- 

cf year 200 zpned goc but class-XIX is a.rnatterof concern.. 

Childreit ot pery poor marks in almost all9ubject8 . On asking 

the eaOn P:Lncipäl apprised about the shortage of many PGTS 
which could '.. uhderstood the rntn reason for poor performance. 
Iow by joini g of regular/contrPctual teacherS the result must 
improve tz md4s1y. princi al is 	 eyiseciei 
Tre freque:itly. Class wor orne work given tnd correction and 
follow up rriad out by the teacher be checked regularly. Though 
• the Princi:; l is çiite vigilant and motivating teachers by apply-. t, 
ing varLou tec1niueS. 
- 	 Midio.-vjsual aids and other teaching aids are being 
used in veiou5 classes by the teachers. There iS no librarian in 
the ac)ool but services of a teicher is being taken to run the 
Library elf ectively in a planned way. Though the library has 

\su.f.f1clant bookd md but there is need to purchieo more magazines. 
Corputer room i5 fully equipped but; there is no 

Coutr tiv'ache. principal is making effort to get the teacher. 

On c 	'/l3 note books it is felt that teachers ø 
	' 

are caaual in cXCtiOfl work. Teachers WCXO ptUled up and impress- 

c, up EthIfi thrtcQnSCUeflC00 of repetition of such lapses and 
further jgtuCtod that they nhould devote nre Uine for C/Hl 

ottofl work nd there dhould be marked impzvcUkflt by the 

not 'jsjt. 	 - 	•• 	 C(,fltd1.,P/2, 

•.. 
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'tchr teaching phyaicsChemstrY in ar.C1a85e3 
 

must chango their method 
of teaching as suggested after inspec-' 

tiOn to make the ptOCS effective, The Maths teacher must takc 

keen inteZet in 
teCbth1 plan ofwOEk. Though he has good 

oW1edge of the subject. principal is advised to check the class- 

1. es of these teacherS 
uid a ontbly report be sent to the Regional 

offico. PhySicS 	
Chi5tZY end fliOQ7 	

ro f uric- 

Uohai. with fficieflt uipmefltS . and materiQl • There is no 

pGT(UiO). in the ch0Ol, principal hiTnsel.i0 taking claS9O now 

and then. Eforts 
should be made to appoiflt a uiology teacheX. 

4JP teacher should take tp more pzojCt. 

...... - . 	 furthUX 

* 1rec1eflY of checking /)J be -  increased. Follow u 

action 
by the teachers be checked by the principal 

rogulerlY. 

a CzoS5 
chocking of C41 be introdttCed.. 

* Target3 fox toacher8 befixed. 

a pxincipal ehould take ndxtaking from Xth and XIIth 

• C1a88 teacherS abouts 
quiremeflts.Eh if any. 

Tentative reflült for 2001. 

* 	
to be taken to achieve fixed target 

etc. 
flotiCe BOArd for Career Guidance with zelevent information 

prepared eeperatlY -end be fixed up at appropriate place. 

* More stress be given for science prectiCOl
5 . 
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KENDRIYA VIDYALAYA : KUMI3HIRGRAM (AFS) 

0.F.PF—$BP/KVK/98_99/10  

OFFICE ORDER 

Instructions of under mentioned Orders are yet to comply 
át..yourend 

SI Ø Nó • 	Office Order No, 	. Regarding 	Remarks anddate 	. 	. 

Date : 1.03-99 

01-08-98 	Submission of proforma 	Due date was 
for supervision of 	08-09-98 0  but 

I 	 written work and home 	not submitted 
assignment of students, 	till date, 

02L02_99 	Submission of Teacher's 	Due date was. 
Diary and plan of tea— 	.04-02-99, but 
ching. 	. . 	not submitted 

1 	 . . 	 . . 	till. date s  
Uj •  Order No PFSBP/ . 	Repairing of electrical Due date was 

98-99/985 dated 	switches and fittings of 04-03-.99, but 25-02-99, 	 Ceiling Fans in the 	Fans are still • 	 class room 1 	 stores in your 
room, whiie 
stüdets are 
facing diffjcultSi 
in day time due 
to hot weather 

• 	 . 	
• 

You are hereby instructed to complete thework mentioned 
in above MIXYMMM referred order and submit a work completion report 
latest by 20-03-99 • . 

To 	 . 	. 	 • 

Mr,  5,8, 	SUPW teacher, 
K.V, Kumbhii.jram 

! 

V.P. SINGJI ) 

C L 
	 PRINCIPAL, 

.WP7Gq 

0 



PP,'Yk/99*2000/ 
 

MAUQ 

TodnY dated I31 0.49  Mastgr $haunic 
XIiI has 	n.unceci iniflorggng *saeibly 4 Sceut 

morning 
Gu.tdes ce  Soto., This announcoma,flt deterlomte enttr ae€mb1ypexfn. 

1 rho undCrsjg provide you an * e 	 Ppertiinity to tflbefex. 14.40 hrs 
C A )l 	Ic Mast S. Assey a member of VLdalaya scout 

	

H 	team? 

Had you authorised him to make this ment? 
C C 	

Had you discussed the m 
ment 	 atter of thi annou with the Undersigned 'i 

• 	 (y1 p 1  Sin) Shri.$. Paul, 
•SCUtM

I3
CtOt r  SUPW Tr 

1çV, *imibhjgram  

• 	 • 	 c4 	.i37)3 

11 
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07M. P 1  
iIJI  PF.$Bp/I.,X/9920001 93? 	

28..1 0-99 

Withreference toyeurpj 
dated 14..1 99 

Students 
you are hereby 

flSttUCtOd to submit a report of the ,who had announced in past 
in the morntg 

No, StUdOflt 	
. 	Announce.. ncement 

Hi rnent 

} urther, you are hereby 
warned riot to authorise I any body for annnemet in the 
morning semb1y vdt out the coflcu 	of theccA I/C / Prjncja1 

Sh,SS PauL, SUpy Tr,, 	
( 	 ) K. V. Kumbhirgram 	 Y. P. SINGJ.I  

JJ- 
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KENDRIYA VIDYALAYA KUMBHIRGRAM 
	23 

NOTE SHEET 	 DATE:18-1-2001 

0il 18-1-2001 at 10.00 A.M the Principal instnncicd Sri S B Paul W.E.T through an office order, to hand 
over all charges to SriT P Singli PGT Flindi and subñiit 'No Ducs Slip' to the office before 2.30 P.M., But, Sri S B 
Paul reFused to obey the insinictions of the office order. 'Ihc Principal'thcn scrvcd him a copy of the ordcr No F.3 - 
1(18) / 99 KVS (E - JV) dl 9-1-2001 and thcrclieving on1er vide no F-8-9IKVK/2000-01 768-73 dl 18-1-2001. 
But Sri S .B Paul rcfuscd to rcccivc the order, stating that - 

I will pcfcr to commit suicide instead ofjoining at KV Nalia". 

'F'hc beh4iour of Sri. S B Paul was arrogant and unbecoming of a teacher. He repeated his threat o 
commit suicide if the transfer order and relieving order were served on him. 1 (the Principal) tried to persuade him, 
and control his e,citemcnt. But he ( Sri S B Paul ) , stood up from his chair and walked out from the office of the 
Principal woh the proclamation - 

I am going to commit suicide ". 

I ( the Prircipal ) rushed out from my office and followcd him to prevent him from leaving the Vidyalaya 
premises. 1 was con 1npc!lcd 10 hold him by the hand at the gales of the Vidyaiaya , since I was apprehensive about Sri 
S 13 Paul carrying out his suicide threat. 

In the mean tihie I (the Principal ) inisructcd Sri I P Singh POT ,to telephone the Chairman VMC , and 
request him to cone totlrc Vidyalaya immediately. 

ilic chairmanpatienfly attended the pleadings of Sri S 13 Paul atid lOoked over the papers of transfer. The 
Chairman VMC thn rqtnestcd Sri S B Paul to comply with the office orders. He advised him that these were legal 
and valid ordcrs ;ihd (mat he had no choice but to accept (lie transfer and relieving orders. But Sri S 13 Paul 
continued to rclmrse'to accpt the transfer and relieving order and repeated his threat that - 

I will commit suicide ilthc orders are served to me" 

The Cliairnianj VMC contacted the Asst Coninnissioner KVS(RO) Silchar on telephone fo guidance, to 
scule the case As per the suggestions of (lie Asst Commissioner KVS(RO) Silchar the transfer arid relieving orders 
ocre to be served lb Sri S 13 Paul by registered post on the same date . this has been done on the same date, as per 
the instructions of the iC, KV. 

In view of (he unbecoming and uncontrolled behaviour of Sri S. B Paul, the Chairman VMC , called the 
Station Medical Oljice arid members of (lie VMC to check (lie physical and mental slate of Sri S B Paul . During 
the medical exaniination the under mentioned teachers wce pres 
Paul slated that 	

ent in the Principals office. On examination Sri S B 
: 

I am physically, all tight . 

I ann mentally (I right. I have tension because of this transfer order only. May I be permitted to go home, I will 
consult to my fithier. Now I assure )'ou  I will not commit suicide. 

WITNESSES: 	 . 	. 

I  

I. The Chairman. 'VMC. KV AFS Kunibhirgram 	 .......... 	fl 
2. Sri I P Siugh. PGT;Hindi, and teacher's nominee meniber of V.MC 

Dr ( Sqn Ldr R Bliattacharya ) SMO & member V.MC 	t-rv 

DR S N Yadav. t'O'I' Chemistry 

Sri S Paul 

Miss N Roy PRT 

------- ----------------------------------------------------------- 
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Guwahati Re nO 12  

IN THE CENTRAL ADMINISTRATIvE TR IB1mAL 

	

GUWAH1J2I BENCH 	GUWAHATI, 

9?7Li 

S.B. Paul 
4pplicn. 

Union of India & Ors. 

•• ,• •4• 	
• 

The abovenamed applicant begs to 

file his reply to the vritten 

statement filed by the respondent 

No 2,  3, 4 and 5 as f011Ows 

That the applicant has received a copy of the 

written statement submitted by the Respondent No. 2, 39 4 

and 5 • He has gone through the same and having understood 

the contents thereof, begs to submit his reply as hereunder 

contained. 

2. 	 That the kitten Statement is liable to be 

rejected Inasmuch as it has been verified by a person who is 

neither a party to the proceeding ncr has the authority to 

sijn the written statement. 

30 	 That the contents of the V7ritten statement is 

generally denied save and except what have been specifically 

adxaitted herein and what appears from the records of the case. 



-2 - 

That with regard to the statements made In 

paragraphs 1, 2 and 3 the written statement the deponent 

has no comment to offer. 

That with regard to the statements made In para 

graph 4 of the written statement, the applicant begs to 

state that under the existing transfer and posting guidelines, 

be has acquired a right to have his case for choice station 

posting considered with due regard to the provisions contained 

with due regard to the provisions contained In the transfer 

and posting guidelines • It is stated that the applicant 

having compLeted 10 years continuous service In the year 2000, 

sought for transfer to his place of choice at Silobar under the 

provision of clause 10(1) of the transfer guidelines. The 

specific case of the applicant has been that be hails from 

Silohar Tom and his wife has been working as a teacher in 

Sister Nibedita Girls School at Silobar. Therefore, with a 

view to stay together with his family, be applied for choice 

station posting at Silehar which ought to have been considered 

by the respondents with due regard to the provision of clause 

8 of the transfer guidelines wherein 'Spouse Case' has been 

included as one of the grounds so as to make an employee 

entitled for choice station posting. From what have been 

narrated bereinaboec, it can clearly be informed that the 

posting of the applicant at Kumbhirgram was not of his choice 

and therefore be applied for choice station posting at Silobar. 

Thus, such an entitlement of the applicant can not be denied 

at any circumstance a 



6 • 	 That with regard to the statements made in 
the 

paragraph 5 of the Written Statement th applicant begs to 

state that in M KVS the term 'Organisational seasons' is 
used for 'Public Interest while the term 'Administrative 

Grounds' is used when the transfer is made at the instance 

0 f the Principal or the Chairman of the Yidyalaya Management 

Committee. In this context, the applicant begs to refer to 

clause 5(1) of the Transfer G'ide lis. It is further stated 

that, the stand of the respondents taken in the paragraph 

under reply is therefore contradictory and liable to be 

rejected • It is also worthmentioning bore that the clause 

of *All India 3ervice liability has been provided In the 

ducation Code as a matterof course only In any view of 

the matter, the fact emerges that the applicant opted for 

choice stateion posting in terms of the existing Transfer 

Guidelines which has not been duly considered by the respon- 

dents and in an arbitrary manner the instant order of transfer 

has been passed at the instance of the respondent n695 and 

with a mala fide intention to harass him. 

70 	 That with regard to the statements made in 

paragraph 6 of the written statement the applicant reiterates 

the contentions made in paragrpba 4.9 and 4.10 of the Original 

application and frtber begs to state that the content ions/ 

allegations made therein have not been controverted/denied by 

the respondent in the written statement. 
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6. 	That the applicant denies the correctrese of  

the statement made in. paragraph 7 of the written statement 

and begs to state that the instant transfer order is not 

in conformity with the existing transfer guidelines. More-

over, in view of the facts and ofreumatances of the case 

narrated In the origina 1 application, it has been cLearly 

established that there is no public interest involyed In 

issuance of the transfer order rather, the same has been 

issued at the instance of the espondent no .5 and with a 

malafide intention. 

	

90 	 That the applicant categorically denies the 

statement made in paragraph 8 of the written statement, 

particularly, the statement that he made the students his 

too], to stage strike against his transfer • The applicant 

reiterates his contention made in paragraph 4.12 of the 

original application and begs to state that in fact the 

strike was staged by the students in protest against the 

torture and physical assault meted out to the applicant 

by the respondent no • 5. 

	

10. 	That with regard to the statements made in para- 

graph 9 of the written statement the app.ioant begs to 

reiterate his contention made in paragraph 6 of this reply. 

	

11 • 	That with regard to the averments made in para- 

graph 10 of the written statement, tb applicant begs to state 

that the contentions of the respondents are not accepteable 

inasmuch as the clause 10 of the trnnsfer guidelines clearly 



p 
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provides for creation of vacancies for accomodating a person 

seeking choice station posting. The action of the respondents 

in passing the impugned order without considering his case 

for choice station posting is, therefore, exfacie unreasonable 

and unjustified and thus the impugned order is liable to be 

set aside. 

That with regard to the statements made in 

paragraphs 11 9  12 and 13 of the written statement the applicant 

states that from the facts and circumstances of the case 

narrated In the original application as well as in this reply, 

it is evident that the impugned order of transfer is ureasona-  

ble and unjustified and contrary to the existing transfer 

and posting guidelines and professed norms practised by the 

Respondents. 

That in view of what have been narrated in the 

foregoing paragraphs of this rejoinder, the contentions of 

the respondents made in the written atatenent are liable to 

be rejected and the applicant is entitled to the relief(s) 

prayed for and the original application deserves to be 

allowed with costs. 

That this rejoinder/reply is filed bonafide 

and in tbd interest of justice. 

Verification a... 'a 



VERI FICATION  21 

It Shri 3u]1iendu Bbushau Paul, war king 

as SUPVT Peacber, Ken driya Vidralaya, KunlbhirgraL, Dist. 

Cachar, applicant in this original application, do bereby 

verify and declare that the stateients in paragraphs 1 to 

12 of this Instant rejoinder/reply are true to my owledge 

and the rest are my bumble submissions before this Hon'ble 

tribunal. 

rA 

Ad,t 

Signature. 
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IN NE C1NTRAL ADMTIS1!RAIVE 'j'BIJNJji 

GUWAHAI BENCH 	GUWAllkTI. 

O.A. 1q0 . 27 OF 2001 
a-fl t a__n -t-rs 

$hri S.B. Paul 

' S. ... ____ 

— Va- 

Union of India and others. 

.. .... Re sRondent s  

The applicant abovenamed begs to 

file his reply to the Written 

Statement filed by the Respondent 

No.5 as foLLows * 

I • 	 That the applicant has received a copy of the 

Written Statement submitted by the Respondent No .5. He has 

gone through the same and having understood the contents 

thereof, begs to submit his reply as hereunder contained. 

20 	 That the contents of the Written statement is 

generally denied save and except what have been specifically 

admitted herein and what appears from the records of the case. 

3 • 	 That with regard to the statements made in 

paragraphs I and 2 of the written statement the deponent has 

no comments to offer. 



1.09,  

4 • 	That with regard to the statements made in para- 

graph 3 of the Written Statement, the applicant admits nothing 

beyond the records of the case • It is stated that the oonten 

t ion of the applicant as made In paragraph 4.4 of the Original 

Application has been misconstrued • It is further stated that 

the applicant being the SJPW Teacher s  is the virtual authority 

of maintenance of the school premises and building. But, the 

respondent no .5 being the Principal of the School and taking 

advantage of his position used to interfere with the work of 

the applicant and at times used to utilise the services of 

the applicant for his personal work. As the applicant became 

vocal against such acts of the respondents no.5 and refused to 

do his personal work, be earned a lot of misfortune for him. 

For am= instance, the applicant sometimes used to come to 

ebool on a car oed by his elder brother. Seeing this, the 

respondent no .5 started asking the applicant to leave the car 

for his personal use as and when necessary • The applicant, 

though initially acted to the orders of the respondent No.5, 

finally became vocal against such action of the latter and 

thus earned the we of respondent no.5. The respondent no.5 

sat in a fault finding mission against the applicant and 

started harassing him on one pretext or another as have been 

explained in the original application. 

5 • 	 That with regard to the statements made In 

paragraph 4 of the application the applicant denies the 

correctness of the same and states that the facts and oir 

eumstances of the case and more particularly the instances 

given In the original application clearly shows the vindictive 

4 
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attitude of the re spondent no .5  and the nature and quantum of 

harassment meted out to him. 

It is stated that by practice teachers diary is 

maintaintained by the subject teachers and not by SUPW Teacher. 

The teacher's diary is maintained by the subject teachers to 

assess the standard of the student and improvements made by 

them. The applicant being a SXPW Teacher takes the dMN class 

of 1ork Education. However, on being asked by the Respondent 

No.5, the applicant started maintaining the Teacher's Diary 

regularly and this will be evident if the records are called for 

by this: Hon'ble Tribunal for perusal. 

Regardlug the querry raised by the guardians that 

the students do not know the full form of SOW nor the syllabus 

of $iIPW, the applicant states that in fact the said question 

was raised by the parent of a student of Class -II. It is 

stated that the applicant duly clarified the point to the 

guardian that the Class of VPW starts from the VIth Standard 

and hence a student of Classil cannot be expected to know 

anything about WPø. It is further stated that the document 

H annexed vide Annexure-2D to the written statement would 

justify this fact. The applicant begs to rely upon the syllabma 

of SUPU at the time of bearing, if need be. 

That with regard to the averment made in connection 

with adverse reports against the applicant it is stated that 

at no point of time such reports were Lurnished to him and as 

such be is unable to make any comment thereon • However, it 
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However, it has been admitted by the respondent no.5 that be 

submitted a proposal for transfer of the applicant whereupon 

the impugned order of transfer has been issued. It is, there-

fore, evident that the transfer is punitive in nature and thus 

1ible to be set aside. 

6. 	 That with regard to the statements made in 

paragraph 5  to 7 of the written statement, the applicant 

reiterates his contention as made in paragraph 4 .5 of the 

Original Application inasmuch as the facts and circumstances 

stands narrated therein • He, however, begs to annex herewith 

the certificate dated 26.2.99 issued by the then acting 

Principal of the school as 	 in support of his 

contention. 

7 • 	 That the applicant denies the correctness of the 

averment a *ade in paragraph 6 of the written statement and 

furiber begs to state that from the very admission of the 

respondent no.5 made in paragraph 4 of the written statement 

it is established that ihe impugned transfer order has been 

issued at his instanoe/roommendatiofl. It is ftrtber establisbe 

that the transfer was on administrative ground and not in 

Public interest and the respondent no .5  initiated the process 

of transfer to transform his verbal threat to transfer into 

reality. 

6 • 	 That with regard to the statements made in 

paragraphs 9 and 10 of the written statement, the applicant 



begs to state that the contentions of the respondent no.5 

are ig wrong and misleading. It is stated that as per 

provision of the Clause 10  of the Transfer Guidelines vacancy 

can be created for accoinodating a person seeking choice 

station posting. It is part inent to mention here that the 

respondents have made the f011Owii transfers in the year 2000 

and 2001 In consideration of the request for choice station 

posting *- 

Transferred 
- 	 - 	 -- 

Year 	Name of the Teacher 	From K.V. 	To .V 

Dholcbara Nasimpur 

Partha Das 	 Pan isagar 	Dbo ichara 

2001 Shri B • Nath 	 Shillong 	Srikona 

sari S. Das 	 Srikon.a 	 Shillong 
. 	 - 	--r ---- - - 	 - 	 S - 

In this view of the matter the contentions of 

the Respondent No.5 is liable to he rejected. 

• 	
That the applicant denies the correctness of 

the averment a made in paragraph 11 of the written statement 

and begs to reiterate the contentions made In paragraph 4.9 

of the original application. It is, however, denied that 

he rottised to comply with any office order • In fact, on 

18.1.2001 the respondent no.5 asked the applicant to ac1ow-

ledge an order relieving him from duty although, the transfer 

order was not handed over to the applicant. But, as the 

applicant insisted for supply of the transfer order before 

the releive order eas acowledged the respondent no .5 started 



beating him. The applicant, thereafter somehow managed to 

escape from the school without taking the transfer order 

It is also denied that he refused to reoeive the registered 

letter sent to him vie No • L 3553 dated. 18.1 .2001. The 

photocopy of cover of the registered letter annexed vide 

Axmexure12 to the written statement also does not show that 

the same was refiaed to be accepted. As a matter of fact, 

the applicant could not receive the said registered letter 

inasmuch as by the time it went to be served upon him, he 

had come down to Guwabati to file the Instant original 

application before this Hon 'ble fribunal • It is stated that 

the respondent no .5 got the document ( vide Annexure i 1) 

prepared by influencing the teachers of the school in an 

attempt to cover up his misdeeds. 

10. 	 That the applicant denies the correctness of 

the statement *ade is paragraph 12 of the written 8tatement 

and states that the F.I • was not lodged on false grounds. 

It is also stated that after registration of the P.S. Case 

No • 8/2001 with the udharband P.S., a G.R. Case Vide No. 
194/01 

has been registered and the case is presently pending 

before the Court of Judicial Magistrate at Si1ch ar. 

11 • 	 That with regard to the contentions made In 

paragraph 13 of the written statement the applicant reiterates 

his contentions/averments made in paragraph 9 of the Instant 

reply/rejoinder 



i.7c. 

	

2 0 	 That with regard to the stateLents *iade In 

paragraph 14 of the written atatement the applicant states 

that the statements are imaginary, baseless and devoid of 

reality and thus liable to be rejected. 

	

13. 	 That in view of what have been narrated In 

the foregoing paragraphs of this rejoinder, the contentions 

of the respondents made in the written statment are liable 

to be rejected and the applicant is entitled to the relief(s). 

prayed for and the original application deserves to be 

allowed with cost. 

	

14 • 	 That this rejoinder/reply is filed bonafide 

and in the interest of justice. 

Terification.......e..... 



MI  

Vjj _Ij_IC_A T _IOjI 

I t  Sbri 8ukhendu Bbusan Paul, work.1ig as 

SUPW Teacher, Kendriya Vidyalaya, Kumbbigram, Diet. Cachar, 

applicant in this original application, do hereby verify 

and declare that the statements in paragraphs 1, 2 1  39 49 5 

7 and 9 are true to my knowledge and those made in paragraphs 

0. 

	

	
6, 8 and 10 are true to the records of the case, and the rest 

are my bumble submissions before this Hon'ble Tribunal. 

1A 

Signature. 



A11XUflE 	R -'1 -------- 

KNIIyA VIDYALAYA, AWFORCE STATION 
RIJMBHIBGRAM 

Distt• CACH.A2 
ASSAM 

Pin ; 78610 

Date 26902.99 

1OE M4 • AS Sri A .D. Purkajastha came to fit the 

fan in the class rooms, but books are not fitted, 

there fore they denied to fit the fans and other 

electrical works, although Mr • 	• reque sted him 

to done the work properly, so it is for necessary 

action. 

3d!- 
20.4.99 

(T .N. Balalirishnan) 

PRINCIPAL 


